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 नील100  : RE-COMPENSA  orf
 BHOPAL  GAS  DISASTER
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 {English}
 f

 SHR!  SATAYAGOPAL  MISHRA
 'Tamluk)  |  beg  to  move

 This  House  urges  Upon  the
 Central  Government  to  take
 measures  for  giving  adequate
 compensation  tothe  victims  01

 11008] 10 18९8
 gas  disaster  and  also

 jo  take  appropriate  steps  tor
 the  extradition  of  the  former
 Chairman  of  Union  Carbide
 Corporation  (UCC)  1.1  SA
 to  face  the  criminal  charges  in
 the  gas  leak  caseਂ

 The  worlds  worst  industrial  disaster
 took  place on  2nd  31d  December  1984.0  when
 Union  Carbide  Ind.a  Limited,  a  subsidiary  of
 Union  Corporation  of  United  States  of  America
 released  40  tonnes  of  extremely  toxic  methyl
 isocyanato  froma  storage  tank  at  UCIL  Plant
 in  Bhopal  causing  the  death  of  about  5,000
 people  and  seriously  affecting  the  lives  of
 about  six  lakhs  people  Since  then,  more
 than  seven  years  have  gone  Many
 discussions  have  taken  place  in  both  the
 Houses  of  Parliament,  many  articles  have
 appeared  in  different  newspapers,  countries
 have  given  their  judgments-but  the  fate  of
 victims  of  this  tragedy  remains  still  undecidea
 In  March,  1989  the  Parliament  passed  the
 Bhopal  Gas  Leak  Disaster  (Processing  ot
 Claims)  Act  On  14th  February,  1989  the
 Supreme  Court  of  India  ordered  the  Union
 Carbide  Coloration  of  America  to  deposit
 470  millions  US  dollars  with  the  Registrar  of
 the  Supreme  Court  of  india  towards  the  final
 Settlement  of  all  cnminal  and  civil  abilities
 On  3rd  October,  1991  the  Supreme  Court
 modified  the  1989  Settlement  to  permt
 criminal  prosecution  of  the  then  head  of
 UCC.  Mr  Warren  Anderson  and  others
 against  whom  a  charge-sheet  has  been

 released  immediately  after  the  disaster  for
 relief  and  rehabilitation,  asum  of  Rs  7  14
 crores  has  been  paid  as  interim  relief to  the
 specific  categories  of  victims  onthe  direction
 of  the  Supreme  Court,  asum  of  Rs  310.0  30
 crores  has  been  released  ir  March,  1990
 dunng  the  regime  of  the  National  Front
 Government  for  payment  of  interim  relief  of
 Rs  200  per  month  to  the  victims,  a  sum  of
 Rs  36  67  crores  has  been  released  by  the
 Government  of  ind,a  to  the  Government  at
 Madhya  Pradesh  as  its  share  for
 implementation  of  Action  Plan  with  an  outlay
 ofRs  163  10crores  which  includes  economic
 social  and  ervironmental  rehabilitation  as
 well  as  provision  of  medical  facdities  But  a
 large  section  of  tne  people  inside  and  outs.de
 the  country  fec:  that  justice  has  been  denied
 to  the  victims  of  the  disaster  Neithe:  the
 Governmont  of  India  nor  the  State
 Government  ot  Madnya  Pradesh  has  taken
 proper  carv  to  save  the  victims  470  million
 LIS  doilat  setilement  is  too  inadequate  so  far
 as  the  gravity  of  the  disaster  is  concerned
 The  victims  are  forced  iouay  to  come  to  the
 streets  Nothing  has  been  done  fer  the
 exfradition  of ।  Wa  ren  Anderson, the  then
 Chairman  of  the  Union  Carbide  Corporation
 and  others  The  situation  has  forced  me  to
 come  forward  with  resolution  even  after  the
 long  period  of  seven  years  of  the  incident
 The  notice  of  the  resolution  was  given  on
 21st  March,  1992  in  the  meantime  the
 Government  has  fouid  some  time  to
 introduce  a  bill  on  27  4  192  to  declare  the
 tribunals  for  the  welfare  of  Bhopal  gas
 victims  as  civil  courts  This  15  the  attitude  of
 the  Government  of  India  towards  the  victims
 of  the  worlds  worst  industrial  disaster

 Now,  ।  will  take  up  the  case  of
 compensation  The  Bhopal  Gas  Leak
 Disaster  Act,  1985  given  powerto  the  Central
 Government  to  determine  the  total  amount
 of  compensation  to  be  appropriated  payable
 in  general  in  relation  to  each  type  of  injury  or
 loss  As  the  only  representative  of  the  victims,
 the  Government  of  India  reached  to  a  full
 settlement  on  14-2-1989  with  the  Union
 Carbide  Corporation  for  a  total  amount  of
 470  million  US  dollars  which  is  too  merge  to
 meet  this  serious  situation
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 Earlier, the  Government  of  india  claimed
 US  $  3000  million  as  full  compensation  This
 ७  something  strange  By  claiming  US  $3000
 million,  the  Government  of  India  reached  the
 settlement  of  only  US  $  470  million  which  ७
 only  16  percent  ofthe  claim  Thisiscomplete
 surrender  of  the  Government  of  india  to  the
 foreign  multinational  Why  has  the
 Government  of  India  surrendered  the
 interests  of  the  victims  and  compromised
 with  the  concerned  multinational  corporation
 which  has  committed  criminal  offences  by
 killing  4000  innocent  people  and  affecting
 gravely  the  lives  of  about  six  lakhs  people?
 itis  notknown  to  the  country,  In  March  1990
 dunng  the  regime  of  the  National  Front
 Government,  a  sum  of  Rs  310.0 30.0  crores
 was  sanctioned  for  payment  of  interim  relief
 of  Rs,  200/-  per  month  to  the  victims  andfive
 lakh  victims  have  received  the  said  intenm
 relief  The  directive  of  the  Supreme  Court  ७
 that  at  least  40  claims  tnbunals  should  have
 to  be  started  by  3rd  Februarys  1992.0  to  settle
 the  compensation  claims  of  the  Bhopal  gas
 victims  The  adjudicative  process  has  started
 with  a  Welfare  Commissioner,  three
 Additional  Commissioners,  and  five  Deputy
 Commissioners,  which  is  25  per  cent  of  the
 total  requirements  of  40  claims  tribunals  as
 directed  by  the  Supreme  Court  Now,  the
 Government  has  introduced  aBillon27  4  92
 in  the  Lok  Sabha  to  give  legat  status  to  the
 tribunals  Ido  not  know  when  the  Bill  will  be
 passed  The  tnbunals  willhave  to  work on  the
 basis  of  the  guidelines  issued  by  the
 Government  of  India  The  Government  of
 India  has  not  found  any  time  to  formulate  the
 necessary  guidelines  without  which  no
 settlement  of  compensation  will  be  finalised
 by  the  tnbunals  This  is  the  attitude  of  the
 Government  From  the  very  beginning  the
 Government  has  been betraying  thevictimsin
 every  step  How  long  will  this  continue?  ।.
 therefore,  urge  upon  the  Government  to
 formulate  the  guidelines  and  to  start  the  40
 claims  tnbunals  immediately  in  orderto  avold
 further  delay  in  releasing  compensation  The
 amount  of  compensation  to  be  paid  to  the
 victims  should  also  be  adequate  please

 ह
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 ensure  proper  compensation  disbursement,
 without  wrongful  denial,  delay,  harassment
 and  corruption,  to  the  victims  of  the  world’s
 worst  industria}  disaster.

 Sir,  on  the  question  of  rehabilitation,  ft
 may  be  saidthat  necessary  medicalservices
 were  not  provided  to  the  victims  No  long-
 term  concrete  programmes  hes  been  taken
 so  far  for  the  rehabilitation  of  the  victims
 Seven-years  ७  too  long  a  period  and  the
 condition  of  many  of  those  gravely  affected
 by  the  MiC  gas  may  have  detenorated,  inthe
 medical  science  it  caught  have  come  too
 late  An  action  plan  Rs  163  10  crores  for
 rehabilitation  has  been  taker  up  The  plan
 includes  economic,  sociu  wironmental
 and  medical  rehabilitatur  programme  ,
 Efforts  should  be  made  to  monitor  the  early
 completion  of  the  programm  The  Supreme
 Courthas  asked  the  UCC  to  set  upa  500-bed
 hospital  for  the  victims  in  18  months  where
 free  medical  surveillance  totne  victims  should
 be  provided  The  Government  should  take
 care  so  that  the  Supreme  Courts  order  Is
 implemented  in  time  As  per  the  Supreme
 Court  s  verdict  the  Union  Government  must
 pay  premium  from  the  US  §  470  million
 Settlement  Fund  for  ensuring  future  victims
 for  eight  years  Victims  should  8150  be
 provided  with  a  suttable  job  All  necessary
 steps  should  have  to  be  taken  for  the  proper
 rehabilitation  of  the  victims  of  Bhopal  Gas
 Tragedy

 Now,  the  questionis  Whois  responsible
 and  accountable  for  this  disaster?  |  do  not
 know  why  the  State  Government  of  Madhya
 Pradesh  andthe  Governmentof  indiaallowed
 the  Union  Carbide  Corporation  to  set  up
 such  a  hazardous  industry  in  such  a  thickly
 populated  area  The  Union  Carbide  set  up
 this  industry  in  this  area  considenng  the  low-
 cost  factor  only  to  earn  more  profits

 Sir,  onthe  basis  of  rich  material  evidence,
 ॥  may  be  said  that  the  Union  Carbide
 Corporation  of  the  USA  was  directly
 responsible  for  the  decisions,  actions  and
 events  that  caused  over  40  tonnes  of  MIC  to
 be  released  from  a  storage  tank  at  UCIL
 plant  in  Bhopal  Knowing  fully  well  the
 consequences  of  the  release  of  the  gas,  they
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 wilfully  did  it.  Conscientiously, they  did  it.

 This is  acriminal  offence.  The  Supreme
 Court  of  india  has  permitted  the  criminal
 prosecution  of  Mr.  Warren  Anderson,  the
 then  Chairman  of  the  Union  Carbide

 NofUSA  and  others.  Accordingly.,
 the  Chief  Judicial  Magistrate  of  Bhopai  on
 27the  March,  1992  has  Issued  an  unballable
 warrant  of  arrest  against  Mr.  Warren
 Anderson.  The  Government  of  India  must
 now  seek  immediate  assistance  from  the
 Government of  USA  to  secure  the  extradition
 of  Mr,  Anderson  from  USA  .Now  ॥  -  the  duty
 of  the  Government  of  India  forthe  Interest  of
 the  victims  of  Bhopal  gas  disasterto  preserve
 the  dignity  of  our  judiciary  and  above  all  for
 the  diginity  and  prestige  of  the  country  to
 negotiate  with  the  US  Government  to  secure
 the  extradition  of  Mr.  Anderson.  The  current
 efforts  of  the  US  Government  towards
 securing  the  extradition  of  two  Libyans
 suspected  to  have  bombed  the  US  airliner
 should  inspire  the  Government  of  India  to
 take  diplomatic,  legal  and  extra-legal  steps
 necessary for  the  extradition  of  one  American
 charged  with  having  cased  the  world’s  worst
 industrial  disaster  of  the  century.  If  on  the
 ground  of  suspicion  the  USA  Government
 can  ask  forthe  extradition  of  two  Libyans  and
 Create  all  type  of  harassment  to  that  country
 then  why  we  will  remain  silent  when  one
 American  is  charged  with  the  killing  of  more
 than  fourthousandpeople  andinjuring  gravely
 six  lakhs  of  people?  The  Chief  Judicial
 Magistrate  of  Bhopal  has  also  ordered  the
 attachment  of  property  of  the  accused.  But
 at  presenit  in  the  name  of  collecting  money
 for  the  purpose  of  construction  of  a  hospital,
 the  Union  Carbide  of  india  Limited  has  started
 selling  Its  assests.  This  should  be  stopped
 immediately.

 What  is  the  attitude  of  the  Government
 of  India  In  this  regard?  They  have  completely
 Surrendered  to  the  pressure  of  the
 multinational  corporation.  On  7th  December,
 as  soon  as  Mr.  Warren  Anderson  arrived  in
 Bhopal  he  was  arrested  along  with  others
 under  Sections  304,  304A,  426,  429,  278
 and  1208  of  the  indian  Penal  Code.  Alter
 Getaining  him  at  the  Union  Carbide  Guest
 Hovas  for  barely  six  hours,  he  was  released

 onball.  He  was  immediately flown  to  Delhiby
 State  Government  aircraft  and  then  allowed
 to  leave  the  country.  What  has  happened
 when  the  Chiet  Judicial  Magistrate  of  Bhopal
 has  recently  issued an  unbailable  warrent of
 arrest  against  Mr.  Anderson?  Dr.  Chinta
 Mohan,  the  hon.  Minister  of  State  for
 Chemicals and  Fertilizers  has  saidinthe Lok
 Sabha  and  ।  quote:

 “We  are  not  thinking  in  the  lines  of
 prosecuting  anybody”.  Why?  Is  K  not  the
 complete  surrender  of  the  Government  of
 indla  to  the  foreign  multinationals?  Our
 Govemment  has  been  pursuing  a  policy  to
 invite  the  foreign  multinationals  corporations
 to  the  country.  Open  door  policy  for  the
 foreign  multinationals  andthe  Exist  Policy  for
 the  workers  of  our  county  is  the  main  thrust
 of  the  Government  of  india  today.
 Muttinational  corporations  come  here  only to
 make  profits  even  by  the  way  of  creating
 harmto  the  lives  of  ourpeople. The  technol
 they  transfer  is  either  back-dated  or
 experimental  which  Is  in  no  way  serves  the
 Interdsts  of  the  country.  Globally,  the  record
 of  the  multinational  corporations  has  not
 been  re-assuring  and  the  studies  of  the
 World  Health  Organistion  have  pointed  out
 that  drugs  that  are  declared  unsafe  or  at
 least  unfit  for  human  consumption  in  the
 West are  being  passed  off  as  equal  its  drugs
 in  several  third  world  countries.  There  have
 also  been  instances  of  the  multinational
 corporations  involving  themselves  in  efforts
 at  political  destabilisation  in  the  developing
 countries  and  the  fall  of  some  Governments
 in  Latin  America  has  been  traced  to  the
 manipulation  of  multinational  corporations.
 The  feeling  in  the  third  world  is  that  the
 mutinatlonat  corporations  only  look  for  thely
 gains  andtransfer the  out  moded  technology
 to  the  poor  countries,  Therefore,  why  should
 there  be  any  sympathy  left  for  them?  Why
 should  we  not  take  server  action  against  the
 Union  Carbide  Corporation?  We  must  try  to
 secure  the  extradition  of  Mr.  Warren
 Anderson and  others  andattachthe  property
 of  the  Union  Carbide of  india  Limited with  the
 Bhopal  gas  disaster  casa

 Lastly,  !would  like  ta  ort  tothe  attitude
 of  the  Administration  of  United  States.  The
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 detalts  of  the  Bhopal  gas  disaster  are  known
 to  everybody.  Advertisements  regarding  the
 criminal  prosecution  and  the  arrest  warrant
 onnon-abailable  section  with  the  attachment
 of  property  has  been  published  in  the  leading
 newspapers  of  U.S.A.  ॥  was  the  moral,  legal
 and  diplomatic  duty  of  the  American
 Government  to  hand  over  Mr  Anderson  to
 the  Government  of  India  for  criminal
 prosecution.  But  they  are  silent  today.  On
 the  one  hand,  the  American  Government
 has  been  asking  for  the  extradition  of  two
 Libyans  on  suspicion  of  bombing  Amercan
 Airliner  and  on  the  other  hand,  the  same
 Government  is  silent  on  the  extradition  of
 Mr.  Anderson  who  is  charged  with  killing
 more  than  4,000  people.  This  is  double
 Standards  American  Government  has
 Created  all  kinds  of  harrasments  to  Libya  By
 pressurising  American  Government  for  the
 extradition  of  Mr  Anderson  -०  should  stand
 by  the  people  of  Libya  The  attitude  of  the
 U.S  A.  has  become  authoritarian  Whois  the
 US  Government  to  ask  India  not  to  sail  nce
 to  Cuba?  Who  is  the  Amencan  Government
 toas  Russianottotransfer Space  Technology
 to  india?  They  are  trying  to  dictate  to  every
 country  The  interests  of  the  Third  World
 countnes  are  in  danger  with  this  dictatonal
 and  authoritarain  attitude  of  the  U.S
 Government.  A  time  has  come  when  the
 develaping  countnes  should  come  together
 to  fight  the  authoritarian  attitude  of  the  US
 Goverment  Now  the  admunistration  of
 America  has  threatened  the  economic
 sovereignty  of  our  country  by  using  Special
 301  Why  should  we  tolerate  all  these
 dictates?

 The  Government  of  India  should
 Negotiate  with  the  5  Government  for  the
 extradition  of  Mr  Anderson  from  U  SA.  to
 face  the  cnminal  charges  in  the  Bhopal  gas
 leak  case  This  ts  to  be  done  to  save  the
 dignity  of  our  judicial  system,  to  uphoid  the
 prestige  of  our  country  and  in  the  Interest  of
 the  victims  of  Bhopal  gas  disaster.

 ।  therefore,  urge  upon  the  Government
 of  India  too  pay  adequate  compensation  to
 the  victimisd  and  to  arrange  proper
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 rehabilitation  for  them.  The  Government
 should  also  take  necessary  steps  for  the
 extradition  of  Mr.  Warren  Anderson  from
 U.S.A.  for  criminal  prosecution.

 ।  also  request  all  the  hon.  Members  of
 all  sections  of  this  House  to  suppor  the
 resolution.

 MR.  CHAIRMAN:  Motion  moved:

 “This  House  urges  upon  the  Central
 Government  to  take  measures  for
 giving  adequate  compensation  to
 the  victims  of  Bhopal  gas  disaster
 and  also  to  take  appropriate  steps
 for  the  extradition  of  the  former
 Chairman  of  Union  Carbide
 Corporation  (UCC)  from  U.S.A.  to
 face  the  criminal  charges  inthegas
 leak  caseਂ

 [  Translation}

 PROF_RASA  SINGH  RAWAT  (Ajmer)
 Mr.  Chawman,  Sir,  |  support  the  Resolution
 regarding  payment  of  compensation  to  the
 victims  of  Bhopal  gas  tragedy,  moved  by  one
 of  our  colleagues,  Shri  Satyagopal  Misra.

 In  fact,  Bhopal  gas  Tragedy  was  full  of
 horrors  and  was  a  black  spot  in  the  history  of
 humanity  and  in  the  history  of  worid
 Thousands  of  the  people  simultaneously  lost
 their  Lves  In  this  tragedy  and  thousands  of
 people  fell  victims to  vanous  diseases  Bhopal
 city  which  was  earlier  known  as  the  city  of
 ponds  and  a  saying  was  prevaient  ‘Yal  To
 Bhopal!  Tal.,  Aur  Sab  talalya’  The  same
 Bhopal  city  carte  to  be  known  in  the  entire
 world  due  to  this  homble  poisonous  gas
 tragedy  and  death  of  thousands  of  people
 and  now  the  attention  of  the  entire  world  has
 been  drawn  to  the  fact  that  of  the  scientific
 ahelvements  are  not  used  properly  and  with
 outmost  care,  the  poisonous  gases  may
 take  the  lives  of  lakhs  of  sleeping  people  and
 these  gases  may  effect  lakhs  of  neighboring
 people.  Bhopal  gas  tragedy  has  proved  i.
 This  tragedy  had  happened in  1984  arid  it  is
 1992.0  now.  in  1985  an  Act  was  passed  by  this
 House  which  had  -  that  as  है  was  the
 Qreatest  tragedy  of  the  Worid,  therefore  kith
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 andkin  of  the  victims  and  the  affected  people
 shouid  be  paid  adequate  compensation.  The
 company  shcuid  be  asked  to-pay  due
 communisation to  alii.e.  children,  orphans  or
 helpless  widows  or  other  affected  people
 whowere  alive  in  the  family  after  this  tragedy.

 ,  Credit  goes  to  Supreme  Count  which  had
 taken  keen  interest  in  this  case  and  has
 forced  the  Union  carbide  to  make  payment  of
 crorers  and  billions  of  rupees  to  the  victims.
 But  |  arn  scrry  to  say  that  no  concreat  steps
 have  been  taker  in  this  direction  though  it  is
 now  1992.  Thousands  cf  the  people  hold
 demonstration  at  the  Boat  Club  every  year
 on  the  anniversary  day  of  ihe  Bhopa!  Gas
 Tragedy.  The  reason  for  holding  such  a
 cemonstrationi  is  that  tii  now  the  Bhopal  gas
 victims  have  not  been  paid  any  cornpensation
 orretief.  No  arrangements  have  been  made
 for  their  rehabilitation  or  for  the  treatment  of
 their  diseases.  Such  type  of  factories  or
 cormnpanies  shculd  be  allowed  10  be  set  up
 away  from  ihe  pcpulated  areas  of  the  cities.
 The  action  in  th.s  maiter  has  not  been  taken
 expeditiously.  The  result  is  that  cur  hon.
 Member  has  been  forced  to  move  such
 Resolution  in  the  House.  Through  you  |
 would  like  to  submit  to  the  Government  that
 the  Union  carbide  is  the  cuiprint,  the  then
 officials  of  this  company  are  also  criminals
 who  were  arrested,  but  they  were  allowed to
 ge  to  America  without  any  harm,  ।  do  not
 know,  under  which  plan.  The  owners  of  the
 company  ara  indulging  in  all  sors  of
 procrastination  sitting  in  America.  The  owners
 and  the  ctficials  of  this  company  are
 responsible for  this  tragedy  and  forthe  death
 of  thousands  of  people.  Such  alarge  number
 of  persons  lost  their  lives  in  this  tragedy  due
 to  carelessness  on  the  part  of  the  officials
 and  the  owners  of  this  company.  The  owner
 of  the  company  should  be  catied  back  to
 India.  India  has  very  cordiai  relations  with
 America,  Taking  advantage  of  our  good
 relations  with  USA,  and  using  all  sorts  of
 tricks  whether  political  or  diplomatic  or  in  the
 name  of  humanity,  the  guilty  persons  should
 be  called  back  to  India  and  they  should  be
 awarded  the  most  stringent  punishment,
 according  to  our  laws.  The  guilty  person  who
 has  indulged  in  such  an  inhumantask  should
 be  called  here  and  asked  to  face  the
 punishment  under  our  laws.  The  most
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 stringent  action  shouldbe  taken  against  him.

 Sir,  we  are  inviting  multi-National
 Companies  in  our  country  and  thus  we  are
 neglecting  indigenous  industries.  In  these
 circumstances  it  is  very  necessary  ।  award
 them  mest  stringent  punishment  to  caution
 them  and  to  teach  them  a  lesson.  In  the
 people,  responsible  for  such  incidents,  are
 not  awarded  the  mest  stringent  punishment,
 the  coming  multi  national  companies,  which
 are  coming  here  to  chailenge  our  economic
 sovereignty  or  which  are  making  intrusion  in
 ourcountry,  which  are  expected  to  bring  new
 technology  here,  may  cause  death  of  the
 innocent  people,  its  employees  andthe  peoples
 living  in  the  neighbouring  areas  dus  to
 carelessness  ontheirpart.  Therefore,  through
 you  ।  would  like  to  urge  ihe  Ceniral
 Government  to  shrik  ail  its  mental  weakness
 and  being  an  independent  and  self  respected
 country  it  should  holo  talks  wiih  America,
 with  allits  dignity,  and  ask  USA  to  hand  over
 the  owner  of  Unicn  Carbide  to  India  and
 proceedings  against  him  should  be  started
 in  our  Court.  This  case  should  includes
 payment  of  compensation  and  arrangement
 oi  other  things.  ।  would  like  to  submit  to  the
 Government  of  India-

 “  Bahadur  kab  kisika  asra-ahsan
 lete  hain,,
 Usi  ko  kar  gujartte  hain,  jo  dil  main
 than  lete  hain,
 Ditwar  rnard  ka  lohha  jab  man  lete
 hain,
 Jo  kamzor  hota  hai,  kan  uske  sab
 pakar  lete  hain”.

 Through  you!  would  like  to  submittothe
 Government  that  it  should  not  feel  weak.
 Such  weakness  is  fatal  for  the  country.
 America  may  be  very  powerful  and  Union
 Carbide  may  be  very  rich  company,  but
 when  our  innocent  people  have  105!  their
 lives,  hundred  of  children  have  become
 orphans,  thousands  of  mothers  have  become
 widows  and  thousands  of  the  people  are  siill
 suffering  from  several  diseases  and
 undergoing  many  agonies,  they  are
 wandering  from  door  to  door  and  there  is  no
 place  for  him  in  hospitals.  The  new  diseases
 are  affecting  the  people  in  Bhopal  due  to
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 poisonous  gas,  that  is  why  the  people  of
 Bhopal  are  forced  to  stage  demonstration
 here.  Therefore,  tha  Government  of  India
 shouldtake  action  to  bring  the  criminals  here
 to  face  the  charges.

 Mr.  Speaker,  Sir,  |  would  like  to  submit
 one  point  regarding  payment  of
 compensation.  ॥  was  already  decided  that
 the  genuine  persons  should  get  the  money
 under  this  Act.  But  some  sort  of  committee
 was  constituted  or  some  organisation  was
 formed  by  the  middlemen  and  middlemen
 come  in  the  way,  who  offered  their  services
 to  serve  the  depressed  or  the  victims.  These-
 middlemen  began  to  embezzie  the  money  in
 the  name  of  seeking  relief  from  the
 Government  as  several  formalities  had  to  be
 completed  like  filling  up  the  application  forms
 and  other  forms.  Many  middiemen  opened
 their  offices  and  many  became  very  rich  and
 the  genuine  persons  who  should  have  got
 the  money  did  not  get  it.  So  through  you  |
 wouid  like  to  urge  the  Government  that  the
 victims  of  Bhopal  gas  tragedy  should  be
 rehabilitated  and  the  relief  should  be  provided
 to  the  genuine  victims  and  efforts  should  be

 provided  reliefto  those  who  have  not  been
 provided  relief  up  to  now.  1  would  like  to  say
 that  the  crores  of  rupees,  which  are  to  be
 giventothe  victims  according  to  the  judgment
 of  the  Supreme  Court  must  be  given  to  the
 victims.  The  Central  Government  has
 assigned  the  responsibility  to  the  Madhya
 Pradesh  Government  to  work  according  to

 Ahe  judgment  of  the  Courtandit  has  appointed
 a  Commissioner  for  the  purpose  and  the
 Government  has  to  introduce  a  Bill  in  the
 nearfuture  regarding  the  delegation  of  powers
 andto  provide  relief  tothe  Bhopalgas  victims.
 The  attention  must  be  paid  to  provide  relief
 tothem  andif  such  multi-nationalcompanies,
 which  produce  poisonous  gases  orchemicals,
 set  up  their  factories  or  big  units,  should  be
 strictly  directed  not  to  be  careless  in  future.
 Alltheirplants  should  be  examinedfromtime
 to  time  so  that  such  tragic  incidents  do  not
 recur  in  future.  Our  inspectors,
 environmentalists  and  other  officers  looking
 after  such  plants  whether  they  belong  to  the
 Central  Government,  State  Government  or
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 the  concerned  departments,  in  addition  to
 thosecompanies  shouldbe  heldresponsible
 for  such  accidents  and  they  should  see  to
 that  such  ‘targic  accidents  do  not  recur  in
 future.

 Mr.  Speaker,  Sir,  |  am  remember  the
 words  of  Acharaya  Vinoba  Bhava  on  this
 occassion:

 “Science  is  feet  and  self-knowledge  is
 eyes”,  science  knows  how  to  go  ahead,  lest
 one’s  feet  should  slip  into  a  pit,  so  it  is  most
 essential  for  the  eyes  to  give  them  the  right
 direction,  even  then  science  wants  to  make
 aprogress  but  when  that  science  may  become
 fatal  for  man,  when  that  science  may  create
 atragic  scene  forman,  the  very  bigcompanies
 orthe  official  or  administrative  workers  orthe
 other  people  work  very  carefully  to  use  these
 toxic,  chemicals,  their  use  should be  restricted
 or  strict  rules  should  be  observed  to  protect
 healthsothat  such  carelessness  never  takes
 place  in  future.

 Sir,  through  you,  ।  would  like  to  make
 another  submission  and  [  shall  also  make  a
 submission  to  the  Central  Government  that
 this  matter  should  be  expedited.  As  many  as
 eight  to  nine  years  have  elapsed  and  laws
 have  also  been  framed,  everything  has  been
 done,  but  nothing  has  been  done,so  officials

 shouldbe  appointed  through  the  Government
 of  Madhya  Pradesh  and  through  Central
 Government  and  the  organisations  created
 to  rehabilitate  them.  It  should  also  be
 evaluated  and  examined  whether  the  money,
 which  has  been distributedin crores  of  rupees,
 has  really  reached  the  victims  or  not.  Are  the
 children  in  their  families  being  brought  up
 properly  or  not,  have  their  houses  been
 made  or  not  or  have  the  new  localities  been
 constructed  for  them_or  not?  It  should  be
 examined  whether  the  widows  and  those
 who  are  helpless  and  suffering,  those  who
 have  been  rendered  blind,  those  whose

 eyesight  has  gone,  are  being  given  some
 kind  of  support  pr  whether  the  money  which
 has  been  given  by  the  Government  is  being
 used  properly  for  their  upbringing  and  their
 happy  life  or  not,  and  the  needy  peopie
 should  be  given  adequate  help,  all  this
 arrangement  should  be  made:
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 demand  trom  the  Government  that  ail  the
 victims  of  Bhopal  gas  tragedy-  the  greatest
 devastating  incidents  of  this  age  should  be
 given  adequate  compensation  and  the
 resolution  moved  by  our  hon.  Member
 colleague  is  really  a  resolution  forthe  public
 welfare.  The  owner  of  the  Union  Carbide
 should  be  pressurised  because  we  have
 heard  that  those  companies  have  earned  a
 lot  of  money  here  and  reepatriated  it  to  the
 U.S.A.,  if  so  much  of  money  is  kept  in  their
 bank  accounts,  then  the  Indian  Government
 should  ask  U.S.A.  and  the  owners  of  that
 company  for  money  that  so  many  of  our
 people  are  facing  so  much  of  difficulty  and
 we  have  to  spend  so  much  money,  then  that
 money  should  be  recovered  .from  them  this.
 kind  of  an  arrangement  shouldbe  done.  With
 these  words  |  shall  again  make  a  demand
 that  the  House  should  accept  this  resolution.

 [English]

 SHRIMATIMALINIBHATTACHARAYA
 (Jadavpur):  Sir,  lrise  to  support  the  resolution
 moved  by  Shri  Satyagopal  Misra.  The  tragedy
 of  Bhopal,  that  occured  in  the  small  hours  of
 3rd  December,  1984,  has  been  described  as
 the  greatest  industiral  disaster  in  human
 history.  ।  would  like  to  start  by  saying  that,  of
 course,  it  was  a  disaster  for  those  who  died,
 but  it  was  a  greater  disaster  for  those  who
 continued  to  live  on  as  the  victims  of  that
 tragedy.  It  was  most  disastrous  not  only
 because  of  the  physical  suffering  that  the
 victims  incurred,  but  it  was  disastrous
 because  of  the  negligence,  the  callousness,
 the  cynicism  towards  these  victims  of  those
 who  might  have  done  something.  And  the
 most  tragic  aspect  of  the  whole  affair  is  that
 just  because  most  of  the  affected  people
 were  poor  andinsignificant  nameiess  people,
 itwas  assumsdthat they  cannot  have  justice
 and  they  must  be  satisfied  with  driblets  of  pity
 and  charity.  Even  that  thing  allthese  seven
 oreight  years,  has  been  withheld  from  many.

 In  the  resofution,  as  it  has  been
 presented  in  the  House,  measures  have
 been  sought  for  ensuring  adequate
 compensation.  And  at  the  same  time,  it  has
 asked  for  the  extradition  of  ex-Chiel  of  the
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 Union  Carbide  Company.  |  would  like  to  say
 that  these  two  demands  are  inextricably
 connected  with  each  other.  15  it  because  of

 personal  vindictiveness  that  this  extradition
 is  being  demanded?  No,  Sir.  It  is  in  the
 interests  of  minimum  justice.

 Earlier,  just  after  the  disaster  had
 occurred,  this  accysed  has  come  to  india.
 He  had  been  arrested  and  released  on  bail
 on  condition  that  he  would  appear  in  court
 whenever  summoned.  On  8th  April,  1985,
 legal  proceedings  for  the  recovery  of
 compensation  against  Union  Carbide
 Company  were  initiated  by  the  Government
 of  India  in  the  New  York  Southern  District
 Court,  This  was  dismissed  on  the  ground
 that  the  forum  was  not  suitable,  However,
 the  New  York  Judge  Keenan  at  that  time
 Stipulated  that  Union  Carbide  Company
 should  consentto  submit  to  the  jurisdiction  of
 courts  in  India.  It  is  in  arrogant  and  blatant
 violation  of  these  directives  both  of  the  United
 States  and  the  indian  judiciary  that  the
 accused  has  continually  turned  deaf  ear  to
 the  repeated  summons  of  the  Bhopal  Court.
 The  judgment  of  the  Supreme  Court  of  3rd
 October,  1991  has  revoked  the  criminal
 immunity  earlier  granted  to  Union  Carbide
 Company  so  that  criminal  proceedings  are
 started  bythe  CBlonce  again.  Thesecriminal
 cases  hadbeen  kept  in  abeyance  since  1989
 in  the  Bhopal  District  Judge’s  court.  Now
 they  have  been  opened  again.  However,  the
 main  accused  are  missing.  Moreover,
 attachment  of  movable  and  immovable
 properties  of  UCC  chief  had  been  orderedby
 Chief  Judicial  Magistrate  onthe  1st  February
 1992.  But  court  told  that  legal  opinion  taken
 by  Government suggested  that  under  United
 States  criminal  procedure,  attachment  of
 property  cannot  be  invoked  to  compel  the
 accused  to  appear  in  court.  So,  that  move
 was  frustrated.  As  far  as  the  CBI's  plead  to
 attach  the  property  to  attach  the  property  of
 the  Union  Carbide  Company  in  India  is
 concerned,  it  itself  is  still  pending  before  the
 court  and  the  accused,  that  is,  the  Union
 Carbide  Company  has  taken  this  opportunity
 to  try  to  sell  of  its  Indian  shares.  The  latest
 that  we  have  heard  about  these  attempts  is
 very  alarming.  It  seems  that  already  they
 moved  quite  a  few  steps  towards  this
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 transference  of  their  property  through
 insidious  means.  It  has  been  said  that  onthe
 20th  March  last,  the  Union  Carbide  Chemicals
 and  Plastics  Company  of  USA  created  a
 charitable  trust  called  the  Bhopal  Hospital
 Trust.  and  appointed  Sir  lan  Percival,  a
 former  London  based  solicitor  as  its  trustee.
 On  the  same'day,  by  a  security  agreement,
 the  Union  Carbide  entered  into  an  agreement
 with  the  trust  and  pledge  to  it  all  its  right,  title
 andinterestin  its  Indian  shares.  And  itseems
 that  already  this  move  has  received  the_
 sanction  of  the  Reserve  Bank  of  India  on

 FERA  grounds.  We  want  to  know  whether
 this  is  true  or  not  because  if  this  so,  then  the
 legal  procedure  is  going  to  be  much  more
 complex  than  originally  expected.  We  also
 feel  that  now  the  culprits  are  in  hiding
 expected.  We  also  feel  that  now  the  culprits
 are  in  hiding  like  Meghanath.  They  cannotbe
 seen  when  hiding  behind  clouds  and  from
 there,  they  are  trying  to  manipulate  the
 situation  so  that  ifthe  indian  judiciary,  at  the
 end  ofthe  criminal  proceedings,  orders  them
 to  pay  afind  as  compensation,  then  they  can
 wriggle  out.  If  they  are  allowed  to  do  it,  ifthe
 Government  of  India  cannot  prevent  this,
 then  there  will  be  no  way  to  enforce  them  to.
 pay  that  fine.  Therefore,  we  would  also  like
 to  demand  that  all  unencumbered  assets  of
 the  Union  Carbide  in  india  will  have  to  be
 maintained  untilthe  criminal  suits  are  decided,
 The  sheer  cynicism  of  Culprits  is  revealed  in
 this  project  of  offering  17  million  dollars  fora

 hospital,  apparently  for  the  Bhopal  victims.
 On  a  global  scale,  they  are  repeating  the
 effrontery  of  food  adulterator  who,  by
 adulterating  baby  goods,  goes  to  Ganga  for.
 abath  and  on  his  way  back  pays  some  paise
 to  the  beggers.  That  is  the.attitude  that  the
 Union  Carbide  is  taking  by  offering  this
 hospitalto  the  gas  victims.  Why  isitimportant
 to  carry  oncriminal  proceedings?  Of  course, ~
 they  want  one  basic  thing;  that  is,  demand  of
 @atural  iustice.  They  have  been  charged,  as
 an  we  should  remember,  of  death  by
 negligence  not  of  one  poor  two  or  five  arten
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 important  because  it  is  through  these
 proceedings  that  the  financial  penalty  may
 be  imposed  onthe  Union  Carbide  Company.
 The  Supreme  Courts’s  settlement  of  470
 million  dollars,  as  already  pointed  out  before,
 has  been  rejected  by  the  victims  because  it
 is  considered  insufficient  and  arbitrary.
 Hence,  criminal  proceedings  may  perhaps
 help  to  ensure  a  more  acceptable  amount.
 But  with  the  culprits  absconding,  this  cannot
 be  done.  What  is  surprising  is  the  question
 that  comes  too  our  mind.  How  did  the

 Supreme  Court  arrive  at  this  settlement  of
 470  million  dollars?  How  did  they  come  to
 this  sum?  Through  the  Bhopal  Gas  Leak

 ~

 Disaster  Act,  1985,  the  Indian  Government
 has  reserved  for  itself  the  exclusive  right  to
 represent  and  to  act  in  place  of  any  person
 who  has  made  any  claim  in  this  connection.
 This  sole  representative  of  the  interests  of
 the  Bhopal  gas  victims  started  buy
 announcing  that  it  could  claim  damages  fer
 three  billion  dollars,  thatis  ,  Rs.  3,900  crores.
 As  lata  as  on  29  January  1988,  the  Indian
 Government  again  filed  an  amended  piaint  in
 the  District  Court  of  Bhopal,,  claiming  the
 same  amount.  However,  in  1989  it  was
 Suddenly  suggested  to  the  court  that  what
 was.required  was  a  minimum  of  500  million
 US  dollars  instead  of  three  billion  dollars.  500
 million  dollars  instead  of  three  billion  dollars.
 Why  this  scaling  down  of  claims?  On  what
 basis  was  it  done?

 So  far  as  Government  of  India  was
 concerned,  insotar  as  itwas  the  sole  petitioner
 for  the  gas  victims,  it  was  solely  responsible
 for  dereliction  of  duty.  We  feel  that  the  Court
 was  misled  and  the  case  of  gas  victims  was

 misrepresented.

 Of  course,  the  attitude  of  the  Union
 Government  has  been  changing  for  some
 time.  In  1986,  there  was  some  such  effort  at
 compromise  and  this  time  we  find  that  this
 change  in  the  scaling  down  of  the  demand
 was  done  onthe  pretax  that  the  assessment
 of  claims  was  not  only  faulty  in  method  but
 alsoincomplete.  At  the  time  of  the  settlement,

 persons  but  al  wasi 35700  persons  and  more-~  _only  about  5  per  cent  of  all  the  claims  had

 people  are  thought  to  be  dying  even  now  as

 long  term  effect  of  the  disaster.But  we  feel
 that  pursuing  criminal  proceedings  is  also

 been  categedsed and  fom  that  tne  Wai
 amount  had  been  assessed.  The  medical
 categorisation  of  the  victims  itself  is  said  to
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 be  faulty.  Go  instance,  all  the  15  categories
 of  claims  due  for  compensation  as  defined
 under  Bhopal  Scheme  of  1985,  seven  have
 been  left  out  of  the  ambit  of  settlement.  This
 Is  how  the  sole  petitioner  on  behall  of  the
 Bhopal  victims  has  conducted  itself.  This  is
 how  It  has  represented  Its  case  and  this  Is
 how  the  settlement  of  470  million  dollars  is
 arrived  at.

 So,  if  adequate  compensation  is  to  be
 obtained,  it  is  very  necessary  that  the
 unencumbered  assets  of  the  Union  Carbide
 in  India  should  immediately  be  frozen.

 There  ।  another  point.  if  this  is  not  done
 then  all  future  liabilities  for  the  crime
 committed  but  a  multinational  company  will
 be  passed  on  tothe  Union  Government,  that
 Is  to  the  Indian  people  because  it  is  the
 verdict  of  the  Supreme  Court  that  India  being
 a  welfare  State  should  make  good  the
 deficiency,  if  any.  So,,  ultimately,  if  there  is
 any  deficiency  in  the  payment  of
 compensation,  if  Union  Carbide  has  already
 paid  what  is  due  then  obviously  according  to
 the  Supreme  Court's  verdict  it  is  the  Indian
 Government  that  means  the  Indian  people,
 which  will  have  to  pay  this  additional
 compensation.  So,  apart  from  being
 Subjected  to  the  rrultinational  poison  the
 country  also  will  have  too  pay  the  price  for  its
 ill-  effect.

 There  is  a  saying  in  English  that  if  one
 wants  to  dine  with  the  devil  one  ought  to  have
 a  jong  spoon  but  if  the  devil  is  the  devil  of
 world  imperialism,  ॥  the  deevil  is  the  devil  of
 multinational  group  then  that  devil  would  not
 allow  you  to  have  a  long  spoon  and  that  is
 very  evident  from  the  Bhopal  case.  The
 Bhopal  case  first  mad  it  evident  and  today  in
 this  imposition  of  Super  301  we  are  realising
 it  on  lie  too  well  once  more.  in  the  meantime
 eight  years  have  passed.

 The  1985  Act  was  made  and  ॥  was  add,
 |  nave  read  the  Act,  to  see  that  the  claims
 were  deat  with  speedily,  effectively,  equitable
 and  to  the  best  advantage  of  the  claimants.
 twould  not  go  on  the  point  of  best  advantage
 of  claimants  as  {think  |  have  argued  that

 ,  Polntearlier.  Sofaras  thespeedis  concemed,

 you  have  already  heard  what  has  happened
 to  the  office  of  the  Commissioner.  Even  now
 .  -  not  fully  equipped,  How  many  of  the
 tribunals  have  been  set  up  and  apart  from
 that  so  far  there  has  not  been  any
 comprehensive  inquiry  into  the  implicit  of
 disaster,  the  social  and  environmental  fall
 out  of  the  disaster;  its  long  term  affects,  how
 ॥  might  affect  the  coming  generations.,  the
 child  in  the  womb  and  to  decide  on  adequate
 remedial  measures  there  has  been  no  inquiry
 SO  far,  no  comprehensive  inquiry  ao  far  on
 this.

 There  was  one  Commission,  Justice
 N.K.  Singh  Commission  but  that  was
 summarily  disbanded  before  tt  could  produce
 ts  report.  So,  we  find  that  after  the  disaster
 for  ffive  long  years  not  even  an  interim  relief
 was  paid.  must  be  said  to  the  credit  of  the
 National  Front  Government  that  it  at  least
 managed  to  allocate  Rs.  360.0  crores  for
 interim  relief  at  the  rate  of  Rs.  200  per  month
 for  all  the  residents  of  the  gas  affected  wards
 for  the  next  three  years.  But  that  is  21.  The
 fact  that  nolhing  has  been  done  in  all  these
 years  was  used  as  an  argument  in  the
 Supreme  Court  for  accepting  whalever  was
 available  once  and  for  all.  That  is  you  have
 Not  got  anything  ४  all  these  years,  so  ह  you
 wait  of  much  longer  than  possibly  you  will  get
 nothing  that  is  why  get  wherever  you  can.
 That  was  the  attitude  and  that  attitude,  lam
 sorry  to  say  that  was  reflected  even  in  the
 Supreme  Court  Judgment.  This  is  what  the
 Supreme  Court  has  said.

 “That  compulsions  of  the  need  for
 Immediate  relief  to  tens  and
 thousands of  suffering  victims  could
 have  in  our  opinion  wait  till  these
 questions,  the  is  other  judicial
 tssues,  vital  though  they  be,  are
 resolvedin the  due  course  of  judicial
 proceedings, that  is  why  hastily  this
 tinal  settlements  of  $  475  million
 was  arrived  at  and  once  for  all
 justice  was  denied  to  the  victims".

 The  Act  has  said  that  tt  was  meantfor an
 effective  solution-speedily,  effectively  and
 equitably.  &  has  been  effective  in  one  thing:
 In  persuading  the  judiciarythat  because  they
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 are  poor  and  helpless any  smail  act  of  charity
 form  Union  Carbide  Company  would  be
 good  enough  for  them.  That  Is  what  they
 have  been  effective.  And  equitable?  Of
 course,  they  have  shown  utmost  lenience,
 exemplary  lenience,  but  so  far as  victims  are
 concerned,  equitability  has  been  ensured
 only  in  so  far  as  no  one  has  got  anything.
 That  is  where  the  equitability  lies.

 Now,  the  Government,  after  ail  these
 seven  or  eight  years,  has  brought  a  small
 Amendment  to  the  Act  by  giving  the
 Commissioner  some  powers.  We  have  no
 objection  to  this  Amendmentas  such,  but  we
 would  propose  that  you  modify  the  Act
 altogether,  constitute  a  Commission  with  the
 necessary  authority  for  time-bound  enquiry
 and  monitoring.

 Sir,  xowards  the  end  of  my  speech,  |
 wouldlike  to  say  that  the  present  policy  of  the
 Government  is  likely  to  bring  many  more
 multi-nationals  into  the  country  and  not  just
 one  Union  Carbide  Company.  So,  many
 other  such  companies  are  likely  to  come.

 intact,  the  Government  has  passedtwo
 Acts  in  this  very  Session  in  which  it  has
 admitted  the  dangers  of  this  unrestricted
 entry;  one  is  the  Harmful  Insects  and  Pests
 Act  and  the  other  is  the  Public  Liability
 insurance  Act.  Here,  you  have  admitteo  the
 harm  and  the  damage  that  can  be  done  by
 the  mutt-nationals,  by  unrestricted  import
 from  abroad,  But  these  two  Acts  are  not
 enough.  They  are  nothing.  They  are  just
 going  tobe  straws  before  the  storm.  Pollution-
 creating  technologies  are  going  to  be
 transferred  from  the  North  more  and  more.
 Uttimately,  what  happened  in  Bhopal?  There,
 tis  notjust  the  environmental  question  alone
 but  it  is  the  fact  that  the  culprits  are  even  now
 going  Scot-free,  the  fact  that  they  have  the
 effrontery  to  throw  scops  to  our  people  as  if
 they  are  bggers,  the  fact  that  they  have  the
 effrontery  to  challenge  the  authority  of  the
 Indian  judiciary  and  that  they  have  the
 effrontery  to  deny  to  our  people  justice  and
 offer  them  charity  only.  This  reveals  the  play
 of  politics  behind  Bhopai  and  such  other
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 Here,  we  are  directly  in  confrontation
 with  people  who  can  get  away  with  murders
 of  thousands  of  people.  Today,  there  ”  one
 Bhopal.  But  what  happened  in  Bhopal  in
 1984  may  happen  anywhere  in  India  some
 years  from  now,  maybe  nota  sudden  disaster
 but  aslow  disaster.  But as  big  adisaster,  wo
 cannot  rule  it  out  with  unrestricted  entry,  that
 Is  being  given  to  the  multi-nationals.

 Therefore,  Sir,  ॥  is  our  submission,  It  is
 our  demand  that  these  criminals,  these
 international  criminals  must  be  brought  to
 book  and  justice,  not  charity,  not  afew  drops
 ofpity;  thatis  not  forthe  victims  of  Bhopal  gas
 tragedy;  but  full  justice  must  be  ensured  to
 them;  and  it  Is  as  a  step  towards  this  that  |
 support  this  Resolution  and  |  request  the
 other  Members,  may  colleagues,  to  support
 this  Resolution  with  me;  and  ।  request  the
 Government  most  strongly  to  accept  this
 Resolution  as  well.  Thank  you.

 MR.  CHAIRMAN:  Shri  Sribailav
 Panigrahi.

 SRI  SRIBALLAV  PANIGRAHI
 (Deogarh):  Mr.  Chairman,,  Sir,....

 DR.  RAJAGOPALAN  SRIDHARAN
 (Madras  South):  There  is  no  quorum.

 MR.  CHAIRMAN:  Mr.  Sriballav  Pangrahi,
 you  please  resume  your  seat.

 Let  quorum  bell  be  rung.

 Now  there  is  a  quorum.  The  hon.
 Member,.

 SHB  ;  Mr.
 Chairman,  |  thank  Shri  Satyagopal  Misra  for
 having  moved  this  Resolution  which  at  least
 provides  an  opportunity  for  discussion  on
 this  subject  ,which  also  in  turn  gives  us  a
 chance or  an  opportunity  to  make  a  review  of
 this  matter.

 Definitely,  है  is  a  matter  of  disgrace  that
 even  after  eight  years  ०  the  occurrence  of
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 this  disaster  this  matteris  still  beingdiscussed
 here.

 This  was  one  of  the  greatest  disasters  of
 the  century  killing  thousands  of  innocent
 people,  spread  over  30  wards  in  Bhopal  city.
 Attermore  than  eight  years,  we  arediscussing
 itin  Parliament.  This  is  not  a  happy  situation.

 After  this  disastrous  incident  took  place
 the  Governments  both  at  the  Centre  and
 also  in  the  Staite,  no  doubt,  took  prompt
 actions  within  their  limitations  to  provide
 relief  and  to  arrange  the  rescue  operations
 Thereafter  the  Government  of  india  also
 enacted  the  required  legislation.  Prior to  that
 there  was  no  such  iegislation.

 The  incident  took  place  on  the  midnight
 of  and  December,  1984,  rather  intothe  early
 hours  ofthe  3rd  December  and  on  March  29,
 1985  after  the  Eighth  Lok  Sabha  was
 constituted,  at  the  earliest  opportunity,
 Parliament  passed  the  Bhopal  Gas  Leak
 Disaster  (Processing  of  Claims)  Act,  1985.
 The  matterwas  2150  agitatedinthe  concerned
 courts  of  law.  ।  was  also  raised  in  the  courts
 in  the  U.S.A.  8150.  But  it  was  rejected  by  the
 Judge  there  in  different  pleas,  the  plea  of
 Jurisdiction,  etc.

 17,00  hrs.

 Thereafter  the  Union  of  India  preffered
 the  claims  before  the  District  Judge’s  Court
 Bhopal.  Eventhere,  the  matters  are  delayed.
 In  our  judicial  system  delay  ७  its  companion.
 Something  shouldbee  done  overall, to  scuttle
 this  delay  in  our  juzidical  system.  We  all  know
 the  justice  delayed  ७  justice  denial  In  spite  of
 that  justice  is  being  delayed.  Under  the
 present  cumbersome  procedure  there  is
 inordinate  delay  in  deciding  even  such
 matters  in  district  courts.  Whatever  it  may
 be,  the  District  Court,  Bhopal  passed  and
 Interim  order  directing  the  Union  Carbide
 Corporation  to  make  a  payment  of  Rs.  350
 Crores,  ॥  was  an  interim  order.

 Sir,  please  look  at  the  tragedy.  When
 there  was  an  appeal  against  this  Order
 before  the  Madhya  Pradesh  High  Court,  one
 honorable  judge  there  got  it  reduced  by  Rs.
 100  crores,  from  Rs.  350  crores  to  Rs.250
 crores.  Of  course,  again  appeal  was  made
 against  that  by  the  Government  of  India.
 What  1  mean  to  say  15  that  the  Government

 has  tried  in  its  own  way  not  only  to  protectthe
 interests  of  the  victims  but  also  to  provide
 necessary  relief,  etc.  as  speedily  as  possible.

 Then,  lot  is  been  said  about  thequantum
 of  amount  finally  settled  at  470  million  dollars.
 Naturally  in  such  cases.,  there  cannotbe  any
 limit.  The  sky  ७  the  limit.  And  whatever  the
 highest  figure  could  be  achieved,  that  is
 welcome.  |  cannot  say  what  could  be  the
 exact  amount.  But  as  much  as  possible
 should  be  arranged,  should  be  attempted  at.

 17.02  hrs.

 [SHRIMATI  MALIN]  BHATTACHARAYA
 in  the  Chair

 Whatever  we  may  say  here,  there  can
 be  no  substitute  for  human  life.  We  may  pay
 one  lakh  rupees,  two  lakhs  of  rupees  or  one
 mitlion.  But  that  amount  can  be  paid  only  to
 the  next  kin  of  the  deceased.  The  valuable
 life,  which  had  been  lost,  cannot  be  got  back.
 Therefore,  ।  emphatically  say  that  there  can
 be  no  substitute  for  human  life  by  way  of  this
 compensation,  payment  of  money  and  other
 things.  But  under  the  circumstances,  when
 there  has  been  an  accident  or  a  disaster,  a
 pertinent  question  arises  as  to  whetherthat
 could  have  been  averted.  Certainly  it  could
 have  been  averted  had  all  precautionary
 measures  been  taken  well  in  time.  Who  are
 responsible  of  this  disaster?  That  is  not  yet
 known  in  clear  terms  and  the  reasons,  the
 circumstances,  leading  to  such  disaster  are
 not  yet  known.

 Some  times,  even  in  our  public
 undertakings,  for  example  Coal  India  Ltd.,
 here  and  there,  inthe  process  of  construction
 there  were  some  accidents.  In  the  last  rainy
 season,  Indravatl  Reservoir  Multi-purpose
 Project  was  under  construction  in  Orissa,
 And  there  was  a  channel.  More  than  100
 labourers  were  working  in  that.  Suddenly
 flood  water  rushed  in  without  ’nybody’s
 knowledge  and  a  disaster  too  place.  These
 are  all  every  unfortunate  things.  But  when  it
 takes  place,  we  should  know  the  reasons
 and  the  circumstances  of  it  And  particularly.
 when  a  large  number  of  multi-national
 corporations  are  now  interested  to  come
 over  to  India  to  irvest  and  to  set  up  their
 ir.dustrial  units,  we  have  to  draw  adequate
 lesson  fromthis  Bhopal  disaster.  It  shouldbe
 real'y  व  eye-opener
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 MADAM  Chairperson,  while  you  were
 speaking  from  here  ycu  have  said  that  this
 was  a  criminal  neglect.  |  agree  with  you,
 Madam  this  disaster  claimed  hundreds  of
 lives  thousands  of  lives  and  driving  further
 lots  of  peopie to  untold  misery.  Again  several
 thousands  were  maimed  permanently  and
 lakhs  are  still  under  a  psychological  trauma.
 So,  naturaliy,  for  such  criminal;  negligence
 the  exemplary  punishment  should  be  meted
 oul  to  those  on  whose  negligence  such
 cisasters  9000  place.  There  is  notwo  opinions
 about  it.  again,  there  was  a  question  how
 such  a  hazardcus  industry  could  be  located
 near  0  inside  a  populouscity?  We  have  to
 drawleson  andsee  that  In  future  such  things
 do  not  take  place.  There  was  a  legal  battle
 about  jurisdication,  about  the  quantum  etc.
 etc.,  and  when  allthese  things  were  going  on
 ,  finally  on  14  February,  1989,  there  was  a
 settlement;  there  was  some  sort  of  a
 compromise  effected  in  the  Supreme  Court
 and  it  was  with  the  consent  of  all  the  parties
 Our  Supreme  Court  judges  also  in  their
 wisdom  described  it  as  fair,  just  and
 reasonable  The  logic  of  the  settlement  was
 that  it  will  provide  speedier  relief  to  the
 heipless  victims.  This  is  very  significant  but
 one  riding  factor  was  there  that  speedier
 relief  would  be  provided.  Of  course,  300
 billion  dollars  was  the  claim  preferred.  There
 ७  a  lot  of  gap  when  compared  to  the  470
 million  dollars  paid.  in  India  it  also  appears  to
 be  a  huge  amount  but  actually  from  the
 American  point  of  view  and  again  considering
 the  gravity  of  the  situation  here  it  is  a  meager
 amount.  Evenin  some  other  disasters  where
 the  1055  was  much  1955,  the  multinational
 corporations  paid  compassion  of  the  order  of
 1  billiondollars.  But,  here  in  our,  situation  and
 in  our  anxiety to  provide  speedier  relief  tothe
 victims,  there  was  a  settlement  arrived  at  this
 amount.  But,  lam  pained  to  observe  that  the
 purpose  underlaying,  that  is  speedier  relief,
 is  defeated  by  not  having  created  a  situation
 to  make  disbursement  of  this  compensation
 amount  to  the  victims  till  today.  This  is  very
 unfortunate  part  of  the  story.  The  highest
 apex  court  decided  something  and  why
 there  is  further  delay.  What  is  the  reason  of
 this  delay?  Even  this  settlement  attracted
 three  review  petitions  including  one  filed  by
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 the  Government  of  India  and  that  was  again
 finally  disposed  of  only  a  few  months  before
 in  October  last.  wherein  this  amount,  470
 million  dollars,  was  confirmed.  Of  course,
 there  is  an  improvement  in  the  sense  that
 earlier  in  the  judgment  there  was  some
 restriction  about  starting  the  criminal  case.
 That  restriction  was  lifted  in  their  judgment
 delivered  In  October.  Together  with  this,
 certain  other  conditions  also  have  been  laid
 down  by  the  supreme  Court  The  Supreme
 Court  nullified  its  own  judgment  in  1987
 Bhopal  gas  leak  case  and  470  million  dollars
 settlement  was  upheld.  Criminal  prosecution
 of  Carbide  officials  and  others  was  allowed.
 This  ७  no  doubt  an  improvement  200  a
 welcome  feature.

 Again,  there  was  adirectiongiventc  the
 UCC  or  UCIL  authorities  to  set  up  a  500-
 bedded  hospital  for  the  victirns  in  eighteen
 months’  time  and  for  free  medical  surveillance
 of  victims  for  a  period  of  eignt  years  100  not
 know  whether  that  period  would  run  fromthe
 date  of  judgment  or  from  the  date  of
 occurrence.  ॥  itis  fromthe  date  of  occurence,
 then  |  think  that  period  also  1s  going  to  be
 over,

 As  stated  earlier,  whatever  might  be  the
 gap,  as  a  Weltare  State,  it  would  be  the
 responsibility  of  the  Goverr  ment  of  India  to
 make  good  the  loss.,  |  wouid  like  to  kncw
 from  the  hon.  Minister  whether  all  these
 directlon:  given  have  been  honoured  or  are
 being  honoured  by  the  UCC  and  the  UCIL
 because  their  Chairman  and  managing
 Director  Mr.  Anderson  is  now  sald  to  be
 absconding.

 As  |  Understand,  this  is-alt-wnder
 investigation  by  CBI.  How  long  will  the  CB}
 take  to  complete  its  investigation?  If  it  is
 carned  on  indefinitely,  then  naturally  the
 credibility  of  a  reputed  organisation  like  CBI
 will  get  jeopardised.  Therefore,  the
 investigations  should  be  completed  soon.

 Not  only  ft  is  a  question  of  fixing  up  the
 total  amount,  it  is  a  question  of  making
 payment  to  the  individuals.  there  was  some
 order,  some  arrangement  for  paying  a
 monthly  interim  allowance  of  Rs.  200  or
 somethings  like  that,  which  again.  1  think,  is
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 going  to  be  adjusted  against  their  final
 payment.  As  I  sald,  in  such  cases  the  sky  is
 the  limit  and  there  cannot  be  any  substitute
 for  human  lives  and  human  sufferings.
 Whatever  has  been  paid  by  way  of  interim
 allowance,  should  not  be  adjusted.  Over  and
 above  that,  this  final  payment  should  be
 made.  This  is  a  request  to  the  Government
 of  India  for  their  consideration.  it  should  not
 be  the  practice to  make  some  payment  at  the
 rate  of  Rs.  200  per  month  or  something  like
 that,  thon  making  calculations  andthen  again,
 at  the  time  of  final  disbursement,  adjusting
 that  amount.  This  should  be  over  and  above
 what  has  been  paidto  them  by  way  of  interim
 allowances.

 As  regards  the  payments  to  be  made  to
 the  individual  victims,  again  the  respective
 claims  will  have  to  be  referred  to  the
 Commissioner,  Arbitrator  or  something  like
 that.  The  procedure  prescribed  Is  atso  civil
 court  procedure.  In  such  cases  also,  if  there
 is  any  dispute,  then  it  will  take  a  very  long
 period  further  worsening  the  situation  The
 child  who  was  unbom  at  that  time,  who  was
 in  the  mother’s  womb,  has  since  been  born
 and  is  now  8  years's  old,  may  be  with
 deformitias  and  physical  disabilities.  How
 long  should  such  children  go  on  suttring?
 Naturally,  the  special  courts  with  the  special
 procedure  prescribed  should  be  hurried  up
 to  do  justice.  Some  responsibilities  are  also
 given  to  the  State  Government  there.

 Who  is  monitoring  all  these  things?  We
 have  created  some  Commissioners  for  this
 purpose  But  even  thelr  officers,  their  court
 rooms  are  not  ready  and  It  is  taking  in
 ordiantely  long  time  for  the  officers  even  to
 get  the  court  rooms  to  function  from.  ॥  is
 something  like  that.  Due  seriousness  should
 be  attached  tothe  matter.  Regular  monitoring
 shouldbe  there.  ॥  should  be  seen  that  C.B.I.
 does  this  work  very  promptly  giving  to  most
 proiprty.  At  the  same  time,  about  the  other
 thing  that  is  criminal  cases  etc.,  the  C.B.1.
 has  decided  about  ॥  after  the  October
 judgment  of  the  Supreme  Court  and  the
 C.B.I.  has  started  action  inthis  direction  But
 there  are  several  hurdies  coming  in  the  way.
 The  C.B.1.  has  taken  staps  to  move  the  court
 for  orders  to  be  passed  for  confiscation  of

 assiets  and  properties  of  Mr.  Anderson  and
 for  ensuring  the  appearance  of  the  accused
 in  the  criminal  case.

 But,  lamtoid,  according to  the  U.S.  laws
 such  seizure  or  confiscation  of  property  is
 not  allowed.  Something  like  that  is  going  on.
 But,  Ithink,  we  have  some  sort  of  treaty  also.
 We  have  extradition  treatey  with  America.
 Government  of  india  should  take  this  up  at
 the  highest  level  with  their  counter-parts  in
 U.S.A.  about  this  also.

 There  is  no  dispute  about  the  tact  that
 whatever  higher  amount  could  be  arranged
 for  these  victims  of  the  gas  tragedy,  it  should
 be  arranged.  All  sorts  of  efforts  should  be
 made  with  all  seriousness  in  that  direction
 and  that  also  as  quickly  as  possible.  That
 way  ।  would  suggest  what  it  willbe  better  if  the
 hon.  Minister,  and  the  Government  of  India
 as  a  whole,  make  a  review  of  this  case  and
 whatever  is  lacking  is  made  up.  Wherever
 there  are  loopholes,  they  should  try  to  plug
 them  in  all  possible  methods.  There  is  no
 harm  in  talking  to  leaders  of  different  political
 parties  ॥  need  be  in  this  regard  to  take  their
 views.  What  Is  there  about  It?  We  are
 interested  in  providing  maximumrelief  tothe
 victims.  we  know  that  the  Government  of
 India  is  also  interested  to  help  the  victims  of
 this  tragedy.  ।  know  that  the  Government  of
 India  do  not  have  any  sympathy  with  the
 U.C.C.  authorities.  But,  still,  a  lot  of  delay  is
 taking  place.

 But,  there  are  certain  lacunae  inherent
 in  our  judicial  system  as  stated  earlier -  delay
 is  its  companion.  -  so  happens  that  even
 when  a  partition  sut  or  ०  civil  sult  is  filed  in  a
 sub-judge’s  court  by  the  grand-  father.  The
 same  mature  for  hearing  during  the  giand
 son's  time  jong  after  the  death  of  grand
 father  anlalso  the  father.  But,  anyway.  in  this
 case  that  has  got  to  be“*pussued  on  war
 footing.  This  cumbersome  procedure  could
 be  got  over  and  some  summary  type  of
 procedure could  be  introduced.  This  problam
 should  be  addressed  to,  by  the  Government
 of  India  and  ॥  need  be,  in  consultation  with
 the  leaders  of  differant  political  parties.  So,
 earthling  possible  should  be  doneio  maximise
 the  compensation  amount  and  also  that
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 should  be  paid  as  quickly  as  possible.

 With  these  words,  ।  conclude

 SHR!  SUDHIR  GIRL  (Captai):  Madam,
 Chairman,  lamona  point  of  information.  The
 district  of  Midnapore  in  West  Bengal  has
 been  declared  literate  today.  This  is  a  very
 cheerful  and  inspiring  news  to  the  whole
 House  as  well  as  to  the  nation.  ।  bring  this
 news  to  the  House  through  you.

 MR.  CHAIRMAN:  Thank  you  for  the
 information  ।  think  the  House  joins  with  you
 in  expressing  its  happiness.

 SHRI  P.C.  THOMAS(Muvattupuzha):
 MadamChairman,  lcongratulate the  Member
 for  having  brought  this  Resolution  for  giving
 compensation  to  the  victims  of  Bhopal  gas
 disaster  and  8150  to  see  that  the  legal  steps
 are  expedited.  !  am  sorry  that  the  Resolution
 has  to  be  brought  after  some  years  of  the
 disaster  pointing  out  clearly  that  we  havs
 totally  failed  in  securing  proper  justice  and
 proper  composition  to  the  victims.  tt  is  true
 thatthe  settlement  amountis  only  47(  million
 dollars  whereas  the  claim  made  by  the
 Governemnit  on  behalf  of  the  petitioners,  as
 a  petitioner  is  about  3  million  dollars.  ।  is  a
 tact  that  we  hadtocome  to  acompromise  for
 such  a  meagre  amount  compared  to  the
 huge  losses  suffered  and  8150  compared  to
 the  fact  the  employer  who  was  to  give
 compensation  ७  ०  multi-national  company,
 the  UCC.  But,  even  then  we  have  not  been
 successful  to  see  that  such  an  amount  is
 disbursed.  The  legal  battle  is  going  on.

 Now,  the  Supreme  Court  has  granted
 permission  for  the  prosecution  and  it  was  on
 the  basis  of  that  permission  an  arrest  warrant
 was  issued  by  the  Chief  Judicial  Magistrate.
 The  owner  of  that  company  is  an  accused  in
 acaseforan  alleged  act  of  criminalnegligence
 and  it  Is  rather  unbecoming  that  the
 Government  ७  unable  to  bring  the  accursed
 to  the  Court.  Now,  the  steps  for  extradition
 are  to  be  taken.  |  do  not  know  whether  the
 U.S.  Government  has  taken  the  plea  that
 extradition  carinot  be  made  at  all.  There  are
 cases  where  even  though  there  is  treaty  for
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 extradition,  the  Government  of  foreign
 coucntries  have  made  certain  please  on
 technicalities  withregardto  extradition.  Here
 100  not  think  that  such  plea  has  been  made
 by  the  concerned  party.  However  it  is  for  us
 to  see  that  extradition  steps  are  expedited
 and  the  accused  is  brought  back  to  India.  ।
 think,  ह  further  steps  which  are  necessary  to
 be  taken  are  to  be  taken  by  the  Government
 in  very  serious  manner.

 There  are  no  two  views  regarding  the
 matter  that  proper  compensation  has  to  be
 secured  and  given  to  the  claimants  at  an
 early  date.  It  is  even  a  failure  that  even
 though  proper  laws  have  been  made,  an
 proper  loss  has  been  estimated,  tribunals
 have  not  been  established  so  far,  Even  if  the
 laws  have  been  framed  and  implantation  has
 been  taking  place,  it  is  sorrowful  fact  that
 steps  in  this  regard  are  to  go  a  long  way.  ।
 would  request  the  Government  to  take  ॥
 very  seriously  and  see  that  tnbunals  are
 constituted  at  a  very  early  date  and
 compensation  is  fixed  for  each  individual
 case

 With  regard  to  other  aspects,  |  do  wish
 to  repeat  but  |  am  in  full  consonance  with  the
 fact  that  the  Government  should  be  duty
 boundtotake  immediate  further  steps  to  see
 compensation  to  the  maximum  extent  is
 obtained  from  the  U.C  ८  and  maximum  ७
 paid  to  all  the  claimants.  ॥  ७  case  where
 disaster  is  the  largest  of  Its  kind  and  it  ७  a
 case  where  disaster  15  continuing  still  which
 ७  causing  more  and  more  problems.  itis  fact
 reckoned  with  and  to  see  thal  compensation
 for  continuous  losses  are  properly  assessed
 and  given  to  the  victims  in  proper  manner.

 |  would  also  draw  the  attention  of  the
 Minister to  the  cases  of  this  nature  which  are
 taking  place  elsewhere  also.  In  Kerala  ।
 would  try  to  bring  one  aspect,  though  this  is
 not  directly  concerned.  We  have  got  some
 companies  including  public  sector
 companies.  The  factories  of  our  own  public
 sector  थ  alsocausing  some  kind  of  leakages
 and  effluentes  fromtheir  side  are  causing  so
 much  damage  tothe  people.  Ihave  submitted
 this  fact  to  the  Minister  even  otherwise  aiso.
 There  Is  the  case  of  FACT  which  he  visited
 also.  He  knows  ॥.  ॥  Is  in  Cochin,  in  my

 ‘



 437  Resolution  re.  Compe-  VAISAKHA  10,  1914  (SAKA)  Shopal  Gas  Disaster  438
 nsation  Victims  of

 constituency.  The  effluents  of  the  factory  of
 Cochin  Division  of  FACT  is  coming  thorugh
 a  river  and  .  causing,  continuous  loss  to  the
 Cuftivation  of  poor  farmers  who  are  having
 lessthan  50cents.  These  lands  havebecome
 uncultivable  for  quite  a  long  time  because  of
 this.  it  is  almost  17  years  since  these  lands
 had  been  cultivated  by  many  of  these
 persons.  Some  of  them  went  to  court  and
 there  are  cases  where  the  courts  have
 decreed  and  ordered  for  giving
 compensation.  Even  now,  the  company  which
 is  a  large  scale  company  which  Is  well  within
 its  limit  to  pay  compensation  or  to  acquire
 that  quantum  of  land  which  lies  nearby  and
 to  pay  compensation  to  the  farmers  is  not
 doing  it.  |  would  submit  to  the  hon.  Minister
 through  you,  that  this  may  be  considered
 very  seriously  and  steps  may  be  taken  to
 grant  compensation  to  the  persons  who  are
 sustaining  losses  for  the  last  17  years.  They
 are  not  in  a  position  to  earn  their  livelihood
 because  of  the  fact  that  their  lands  have
 becorne  totally  uncuttivable.  ।  am  not  going
 into  the  further  details.

 Isupportthe  Resolution  and  !commend
 the  hon.  Member  who  has  taken  pains  to
 bring  for  the  this  Bill  and  also  to  give  the
 elaborate  history  of  the  Bill  regarding  the
 Resolutio

 ।  would  also  request  the  Minister  to  take  all
 steps  to  give  compensation  at  the  earliest
 and  also  to  secure  the  presence  of  the  so-
 called  accused  who  is  absconding  not  only
 from  the  hands  of  court  but  also  from  the
 country  and  ।  would  think  that  it  is  a  matter to
 be  taken  very  seriously  by  the  Government
 of  India.

 SHRI  DAU  DAYAL  JOSHI:  (Kota):  Mr.
 Chairman  Sir,  on.  Me  rs  are  of  the
 opinion  that  the  culprit  should  be  called  here
 and  the  procedure  of  law  should  be  initiated.
 The  hon.  Members  have  shown  such  a
 feeling  which  is  praiseworthy.  Today,  in  the
 Navbharat  Times  anews-itemhas  appeared
 that  in  Bhopal  a  case  has  been  filed  in  the
 Court  of  Chief  Judicial  Magistrate.  A  lawyer
 tepresenting  the  Union  Carbide  has  said  in
 the  Court  of  ShriGulab  Sharma,  magistrate
 only  today  that  his  client  no  longer  has  any

 faith  in  the  Indian  Government.  Now  ।  doubt
 whether  the  former  director  will  be  able  to
 present  himself  in  the  court  of  india  in  future

 ।  think  In  India,  there  cannot  be  greater
 disaster  of  the  century  than  this.  The  culprit
 came  only  ance  but  he  was  allowed  to  go
 scot  free  within  6  hors.  It  appears  that  our
 cuse  is  weak.  The  way  we  are  fighting  the
 case  appears  to  be  deficient  somewhere.
 quite  decisively,  a  monitoring  call  should
 becreated  in  the  Supreme  court  of  India  and
 the  concerned  Minister  should  take  it
 seriously.  The  doctors  of  that  area  tell  us  that
 even  after  this  disaster,  people  shall  not  be
 free  from  any  disease.  People  will  become
 blind,  they  will  become  hunch-backed,  or
 they  willbecome  lame.  Formanygenerations
 we  shall  have  to  face  this  kind  of  a  situation.
 The  Supreme  Court  has  passed  orders  that
 ahospital  of  S00  beds  should  be  constructed
 andthe  Union  Carbide  shouldbear  the  entire
 expenditure  for  8  years.  Also  a  sum  of
 rupees  fifty  crore  was  to  be  received  for  Its
 maintenance.  There  is  no  seriousness
 tgwards  it.  Till  now,  there  is  no  likelihood  of
 laying  foundation.  Anderson  is  nota  very  big
 person,  he  .  a  great  industrialist.  But  why do
 they  not  wantto  take  stringent  action  against
 him?  Cuba  has  written  to  the  U.S.A
 demanding  the  extradition  of  the  killers  of  70
 people  to  Cuba.  The  World  Bank  should  tell
 the  Government  whether  these  victims  will
 be  able  to  get  relief  or  not.  Ithink,  they  will  not
 be  able  to  get  it.  There  are  shares  for  it.  They
 are  deposited  in  Calcutta  even  today.  Letthe
 Governernnt  confiscate  them  why  does  the
 Govermment  not  want  to  confiscate  them?
 ॥  is  true  that  the  legal  procedures  are  such
 that  after  they  are  confiscated,  that  man  can
 appeal  inthe  Court  within  6  months.  Thenthe
 case  wii  continue  for  2  years  to  decide
 whether  he  ७  guilty  or  not.  Today  heis  saying
 that  he  is  not  guilty  while  there  can  be  no
 greatercrime  than  this.  So,  his  shares  should
 be  confiscated  and  a  sum  of  Rupees  50
 crore  be  given  for  the  Hospital.  Because  the
 Stale  Governemnt  has  its  own  limitations,  it
 cannot  do  much  with  its  budget.  There  are
 thousands  of  people  there  who  are  ili  and
 thousands  have  lost  their  eyesight,  it  is  a
 question  of  life  and  death,  that  is  why  itis  my
 submission  that  they  should  get  the
 compesmation  money  as  soon  as  poss'ble



 439  Resolution  re  Compensation
 Victims  of

 {Sh  Dau  Dayal  Joshi]

 andthe  culprit  should  be  called  andthecase
 should  be  instctuted  according  to  rules  and
 the  punishment  should  be  given.  if  we  fail  to
 punish  him  and  depend  only  on  the
 compensation  amount  in  the  hope  that  we
 will  get  compensation  and  only  then
 assistance  will  be  given  to  the  poor,  then
 there  can  be  more  disasters  in  the  country
 As  the  hon  Chairperson  has  said  it  herself
 that  foreign  companies  are  rapidly
 establishing  thew  hod  in  india  In  sucha
 stiuation,  this  should  be  ianenve'y  seriously
 1  o0  not  see  any  seriousness  The  mishap
 that  took  place  yesterday  in  Delb:  is  not  an
 00021]  mishap  Godowns  are  there  in  the
 densely  populateu  area  Thehon  Ministeris
 no  here,  the  rues  iequire  that  after  the
 Statenent  by  the  Minister  there  can  be  no
 discussion  ॥  this  sta.ement  ।  made  भा  the
 Rajya  Sabha  then  ceriuinly  the  Government
 wil  be  pulled  up  |  have  got  concrete  proof
 that  one  owner  out  of  the  thi  ४७  owners  of  the
 factory  was  allotted  a  plot  of  Jand  elsewhere
 but  he  wants  to  possess  :he  property  at  both
 the  places  in  this  way,  such  incider  ts  take
 place  The  Chemoby!  incident  is  one  such
 example  the  entire  world

 in  Rajasthan,  there  is  an  atomic  power
 project  Once  in  three  years  testing  19  carned
 Out  Preparation  for  tasting  creates  fear
 among  peopie  ॥  -  true  that  people  are
 trained  by  carrying  out  testing  which  ७
 desirable  frornthesecuntyangie  There  15110
 road  up  to  tha  distance  of  20  25  miles  near
 the  atomic  power  project  but  only  the
 unmetalled  pathways  are  there  and  when
 testing  ७  carned  out  there,  people  are  tilled
 with  fear  for  threé  te  fourhours  The  work  of
 rescuing  people  15  done  on  a  tral  basis  In
 this  connect  on,  ॥  15  my  submission  that  In
 our  country  there  should  be  atomic  power
 range  like  military  range  and  there  shouldbe
 specificbudget  for  this  purpose  Withthat  we
 Gan  connect  such  dangerous  areas  with
 toad  sothat  people  may  reach  there  with  fast
 speed  But  the  Government  is  not  serious
 about  it

 Once  there  was  a  discussion  here  on
 atomic  power  and  Mr  Ceorge  and  |  had
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 made  a  mention  of  it.  A  lot  of  apprehensions
 develop  there  and  various  diseases  spread
 there.  That  -  why  we  should  pay  attention  to
 ॥  God  may  not  bring  such  a  tragic  day,  but
 what  is  dastined,  may  happen  any  time,  that
 15  why  we  shouid  pay  attention to  ॥  andmake
 all  the  facilities  available  Eighth  years  have
 elapsed  since  the  Bhopal  gas  disaster  took
 place  and  ।  have  been  here  for  two  years,  ।
 did  not  see  a  single  session  when  discussion
 onthts  might  have  not  been  held  Butwith  no
 result  Neither is  the  case  being  decided,  nor
 is  Anderson  himself  taking  It  seriously  ॥  the
 former  Chief  of  the  Union  Carbide  of  India
 had  any  tdea  of  the  Government  s  powers,
 he  would  have  certainly  taken  serious
 decision  on  ।  The  Supreme  Court  had
 delivered  a  judgment  and  thereafter  another
 judge  provided  relieftothem  Now  instead  of
 acting  in  a  responsible  manner  towards  that
 person,  why  anoiher  appeal  has  been  made?
 Today,  you  will  definite'y find  peopie  opposed
 to  the  verdict  in  every  alley  and  bylane  of
 Bhopal,  who  are  victims  of  the  Bhopal  gas
 tragedy,  who  are  suffering  to  ths  date,  who
 have  lost  thew  families,  their  criud7en,  who
 have  lost  ther  eyes  and  who  are  giving  birth
 to  deformed  children  Thorafore,  the  main
 culprits  should  be  arrested  and  action  should
 be  taken  against  them  under  the  provisions
 envisaged  in  the  Private  Members
 Resolution  We  should  certanly  provide
 justice  to  the  people  whose  families  have
 been  ruined,  who  are  born  blind  This  will
 enhance  Irdias  image  in  the  eyes  of  the
 internavonalcommunity,  otherwise  if  we  allow
 the  Amancan  millionaire  to  go  scot  free,  our
 image  wit!  be  spoiled

 Maciam  Chairperson,  therefore,  |  would
 lke  to  congratulate  the  hon  Member  tor
 bringing  forward  this  Resolution  and  sincerely
 hope  that  the  Governemnt  will  take  serious
 note  of  ॥  Further,  Ifthe  hon  Minister  takes
 action  against  the  guilty,  then  a  sense  of
 confidence  will  be  instilled  in  the  minds  of  the
 people  of  this  country  that  the  guilty,
 howsoever  powerful  and  influential  he  may
 be  ,  will  definitely  be  punished  Cuba  has
 given  an  ultimatum  to  the  Americans  to
 immediately  hand  over  the  two  culprits
 involved  in  the  plane  crash,  that  took  place
 eight  years  ago  Similarly,  wetoo  should  take
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 atirm  decision  and  make  an  announcement
 today  itself  so  that  the  people  may  get  relief.

 [English]

 SHRIPRATAP  SINGH(Banka)  Madam
 Chairman, नतल  ति डप्छ्त्त  ठ  this  Resolution
 moved  by  my  esteemed  colleague,  Shn
 Mishra  ।  wish  |  could  have  said  that  ॥  15  a
 timely  Resolution  But  nevertheless,  the
 Importance  of  this  Pesolution  is  not  reduced
 because  the  entire  matter of  the  sufferings  of
 these  people who  are  affectedby the  tragedy
 at  Bhopal  is  still  a  live  issue  with  us  today
 which  has  been  unresolved  for  so  manyਂ
 years

 Iwill  not  dwell  o>  to  much  detail  about
 the  chronology  of  these  events  Bui  |  am
 saddened  to  see  that  oven  till  date  we,  find
 that  they  stil  are  resortng  to  agitations  here
 in  De'ht  at  Boat  Club  seven  years  after  they
 were  struck  by  this  sad  accident  or  tragedy
 ह  would  have  been  a  interesting  exercise,
 Iwould  Imagine,  totry  andsee  how  much  has
 oven  spent  of  Government  (unds  tn  trying  to
 assess  how  much  compensation  should  be
 paid  to  these  people  Tne  machinery  of
 Government  which  has  been  involved  in
 trying  to  enquire  and  to  finéOut  as  to  what  is
 a  just  payment  for  a  human  life  ora  human
 Ife  which  15  going  to  be  incapac.tated  for  a
 long  time  to  come,  |  would  probably  ५६  ०  that
 we  have  spent  far  too  much  time  ard  money
 in  coming  to  this  conclusion  which  if  it  had
 been  given  in  time  immediately  as  reuet  to
 these  people  would  have  beenfarbeiter  We
 might  have  made  mistakes  A  few  persons
 would  have  slipped  through  the  neck  who  did
 not  deserve  to  be  compensated  But  that
 would  have  been  far  better  than  delaying
 justice  to  these  peopleforsolong  Iseriously
 think  that  we  should  now  set  about  the
 process  of  thinking  and  finding  out  tragedies
 such  as  these  of  lesser  magnitude  and
 perhaps,  even  greater  one,  that  may  hit  us
 from  time  to  time.  We  must  realise  and  It  is
 not  a  very  impossible  task  to  come  to  an

 Understanding  as  to  what  Is  the  proper
 compensation  for  a  human  life  which  ts  lost
 What  shouldbe the  proper  compensation 01

 ०  person  who  has  lost  his  limbs  or  lost  his

 ability  to  eam  in  a  proper  way  and  proper
 Salary?  |  teel  that  every  Government  has
 tned  Its  best  to  compensate  thase  people
 and  to  bring  the  guiltty  to  justice.  But
 unfortunately,  as  my  esteemed  cuilleagua,
 Shr  Panigrahi  was  saying,  justice  was
 delayeo  and  therefore,  justice  dealed

 100  not  wish  to  add  too  much  to  all  this
 because  all  my  colleagues  who  have  spoken
 before  me  have  given  you  the  full  details  of
 the  facis  Butis  a  saddening  thought  to  find
 that  the  person  who  is  accused  with  tne
 prime  responsibility  in  tris  tragedy,  Mr.
 Andersun,  was  first  of  ali,  able  to  slp  through
 this  country  w'thouttuo  much  effort  and  even
 with  certain  arnouni  of  assistance  fur  the
 Governments  concerned

 lamnotcasting  any  aspersions  because
 atthattimy,  there  was  no  way  of  saying  that
 he  wasacnminal  But  having  now  fuund  that
 Such  a  person  wus  responsibie  for  tnis
 tragedy,  ।  think  we  should  take  a  very  fum
 stand,  as  my  colleague,  Shri  Mishra  rad
 suggesied  and  ws  should  ask  for  the
 extradition  of  this  individual  and  try  our  best
 and  putthe  maarnum  pressure  on  the  United
 States  Government  to  sve  that  this  man  is
 brought  to  book  in  this  country  of  ours  And
 he  must  face  थ  tnal  and  that  particular
 company  Union  Carbide  Corpuration-  should
 be  askeo  tu  compensate  adequately  and
 properly  for  ther  misdeeds  here  As  was
 Suggested,  their  assists  here  should  be
 frozen,  by  any  method  by  which  we  cantake
 something  out  of  tnese  people  it  is  a
 worthwhile  exercise  One  of  my  goodinends,
 mentioned  eariler  that  they  are  trying  some
 kind  of  wangling  outside  by  passing  over
 certain  interests  to  some  solicitor  or  to  some
 firm  So  we  must  be  aware  of  this  UCC  ४  still
 an  existing  company  within  this  country  and
 very  much  within  your  control  There  is  no
 reason  why  we  cannot,  at  this  point  of  time,
 bnng  them  to  their  knees  and  force  them  to
 compensate  those  people  who  were  tragically
 hit  by  the  Incident  in  Bhopal

 With  these  worlds,  Madam  Chawman,  |
 conclude  my  speach  and  thank  you  for  the
 opportunity  that  you  have  given  to  me.
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 SHRI_SURYA  NARAYAN.  YADAV (Saharasa)  Madam  Chairperson,  the  case
 pertaining  to  the  Bhopal  Gas  Tragedy  has
 been  pending  for  almost  a  decade  now
 When  this  tragedy  took  place,  ।  was  a
 legisiator  of  the  BiharAssembly  Ivery  vividly
 remember that  when  this  tragedy took  piace,
 the  Central  Government  of  the  time  made
 several  announcements  regarding  provision
 of  relief  to  the  gas  affected  employees  and
 steps  to  check  the  environmental  polution
 caused  by  the  disaster  Later  on,  |  was
 elected  to  the  Parliament

 When  this  accident  took  place,  |  myself
 visited  the  site  and  saw  the  plight  of  the  local
 people  there  |  have  my  doubts  on  this
 Government  as  well  Why  15  ह  so  because
 while  on  the  one  hand  the  number  of
 unemployed  is  increasing  by  leaps  and
 bounds,  on  the  other,  the  conditions  of  the
 employees  working  in  gas  and  petroleum
 units,  whether  it  be  the  one  at  Bhopal  or
 Govemment  undertakings  like  Bokaro  Steel
 Piant,  Assam  refinery,  Sindri  fertilizers  etc  ,
 in  the  aftermath  of  such  tragedies  becomes
 pitiable  To  add  insult  to  injury,  the
 Goverment  doesn't  fulfil  promises  given  a
 decade  back  and  this  obviously  has  resulted
 in  apprehensions  in  the  minds  of  the  people
 and  a  stnking  example  in  this  regard  ts  that
 while  today  we  are  discussing  the  problems
 ofthe  gas  affected  people  ourhon  Minister
 Is  too  busy  in  chatting  with  others,  He  !s  not
 even  aware  astowhois  speaking  Pleasetry
 to  make  him  understand  the  seriousness  of
 the  situation

 Moreover,  in  this  country  courts  have
 come  to  be  ridiculed  the  courts  had  said  in
 their  judgments  that  the  Government  should
 make  immediate  arrangements  for  the
 payment  of  compensation  God  forbid,  but  d
 the  hon  Minister  or  the  Prime  Minister  had
 become  victims  of  such  atragedy,  then  what
 would  have  happened?  There  cannot  be
 anything  more  unfortunate  ।  ०  Government
 employee  is  involved  in  an  accident  and  he
 is  not  adequately  compensated  Anumber of
 excuses  could  be  put  forward  that  there  is
 shortage  of  funds  that  some  comper  sation
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 has  been  given,  andthat  priortty  -
 to  Government  jobs  -  given  to  the  wards  of
 the  victims,  but  these  won't  serve  any
 purpose  The  question  is  whether  the
 Government  has  made  adequate  provision
 to  meet  the  basic  requirements  of  the  people.
 Onthe  country  as  perthe  agreement  withthe
 USA,  the  accused  was  brought  to  india
 and  within  5-6  hours,  he  was  sent  back.  This
 is  where  the  12111,  the  defect,  the  demerit  ies

 Therefore,  to  have  long  discussions  on
 ॥  doesn't  carry  much  significance  The
 question  is  whether  the  Government  has
 implemented  the  court's  directive  with  regard
 to  the  gas  affected  people,  who  have  lost
 their  lives,  who  have  become  handicapped
 andwhose  studies  have  come  toa  standstill
 Here  also,  we  are  told  that  under  the  rules,
 this  particular  issue  cannot  be  discussed,
 nothing  could  be  said  about  the  President,
 but  why  are  the  rules  not  beirg  observed  in
 this  case?  The  Supreme  court  had  given  a
 ve,  dict  inthis  regard  Why  don't  you  want  to
 implement  है?  What  is  the  difficulty?

 Therefore,  lunge  youtoprovide full  relief
 to  the  gas-affected  people  on  humanitanan
 grounds  Please  make  arrangements  for
 providing  a  decent  a  means  of  livelihood  to
 the  families  of  the  gas-affected  and  also
 provide  adequate  compensation  to  them.

 One  should  not  forget  that  there  was  a
 possibility  of  a  similar  accident  in  Bokaro
 Stee!  Plant,  when  a  pipe  leaked,  but  it  was
 detected  In  the  nick  of  the  time  and  an
 accident  averted  Had  it  not  been  prevented
 ,  then  the  vcitimis  and  the  affected  people
 would  have  faced  the  same  fate  of  the
 Bhopal  victims,  who  have  been  runningfrom
 pillar  to  post  for  the  past  10  years  Why  are
 you  bent  upon  demoralising yourown  people?
 This  ७  not  a  good  thing  Therefore,  it  is  my
 humble  submission  to  the  hon  Minister  that
 being  our  own  citizens,  we  should
 sympathetically  consider  their  case  and  in
 conformity  with  the  court  verdict,  the
 Government  should  make  maximum
 arrangements  to  provide  relief  and
 compensation  to  them.  ।  would  also  like  to
 add  a  word  of  caution  here  If  proper
 arrangements  are  not  made  for  the  gas
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 affected  people,  then  the  people  of  urban
 areas  including  those  working  in  factories,  If
 notthose  of  the  villages  may  resortto  rebellion
 ह  there  is  reoccurrence  of  such  an  incident at
 any  other  place.  Therefore,  the  Governemnt
 should  remove  these  apprehensions  from
 the  minds  of  the  people  and  provide  them
 relief.

 Madam,  !  thank  you  for  providing  me
 with  an  opportunity to  speak.  As  itis  a  matter
 concerning  grief-stricken  tamilies,  the
 Government  should  give  it  a  serious  thought
 and  implement  the  court  verdict.

 {English}

 MR.  CHAIRMAN:  The  time  for  this
 discussion  Is  already  over  and  therefore  it
 has  to  be  extended.  ।  would  put  it  before  the
 House  that  the  time  for  the  discussion  of  this
 Resolution  be  extended  by  one  hour.

 SOME  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  Thank  you.  The  time
 for  this  discussion  is  extended  bv  ona  haur.
 Shri  Sudarsan

 Raychaudhy,
 SHRI  SUDARSAN  RAYCHADHUAI

 (Serampare): पि  हट  arcanearoe
 tragedy  has  been  caused  by  a  multi-national
 corporation.  We  must  draw  certain  lessons
 from  this  tragedy.  What  -  pertinent  these
 days,  ७  our  attitude  towards  the  mutti-national
 corporations.  The  naw  economic  policy  and
 the  new  industrial  policy  of  this  Government,
 in  fact,  have  thrown  our  country  open  to  the
 foreign  multi-nationals.

 We  have  our  experience  with  Pepsi,  a
 multi-national  company.  Does  ॥  abide  by  the
 contractual  obligations?  In  today’s
 newspaper,  there  Is  a  report  which  Says  that
 at  every  stage,  Pepsihas  beenflouting  व  -
 Obligations  and  our  Food  Processing  Ministry
 are  at  sea.  Whew  Pepsi  came  here,  they
 have  told  that  their  objective  was  to  inithate
 horticultural  revolution  in  Punjab.  This  has
 been  proved  to  be  nothing  but  an  pug-wash.-
 When  the  Union  Carbide  came  to  india,
 similar  tall  gromises  were  made  that  ॥  would
 help  us  in  achieving  self-reliance  in  chemical

 Industry.  But,  what  we  got  was  this  tragedy.

 What  are  the  experiences  of  the  Third
 World  countries  with  these  muti-national
 corporations  whch  were  now  inviting  now
 with  open  hands?  Apart  from  the  fact  that
 they  come  here  with  obsolete  technology,
 pollutant  technology  which  would  not  have
 been  permitted  in  the  countries of  their  origin,
 we  can  recall  what  Lawrence  summers,  the
 Chief  Economist  of  World  Bank  has  said.  He
 Said  that  the  dirty  industries  should  go  tot  he
 South.

 Apart  trom  these,  these  mutti-nationais
 come  with  some  other  ulterior  motives  and
 many  of  them  indulge  in  destabilising  them.

 You  can  remember  the  Pepsi's  role  in
 Chile  and  if  actions  are  taken  against  them,.
 the  real  actors  behind  them,  the  imperialist
 power  behind  them,  becomes  active.

 We  know  the  fate  of  Chile  when  Salvador
 Allende  nationalised  two  foreign  companies

 jaconda  and  Kenccott.  We  know  the  fate
 of  Mossadegh's  Government  when  they
 nationlised  Anglo-anian  Ol]  Company  in
 Iran.  Weknowthe  fate  of  Arbenz  Government
 in  Guatemala  when  they  nationalised  the
 United  Food  Company  owned  by  the  United
 States.

 18.00  hrs.

 So,  one  lesson  should  be  drawn  from
 Bhopal.  We  should  be  aware  of  multinational
 corporations.  The  tragedy  took  place  in
 December,  1984.  Forty-two  tonne  MIC  gas
 leaked  from  one  of  the  tanks  of  the  UCC.
 About  eight  thousand  people  died.  A  survey
 report  of  Willy  Scinece  Forum  says  that  even
 till  today,  every  day  at  east  one  person  dies
 as  aconsequence  of  that  gas  leak.  According
 to  an  official  report,  2.5.  lakh  people  have
 become  ill  during  the  last  seven  years.
 Eighteen  thousand  have  become
 permanently  disabled.  Those  who  survived
 among  them,  many  have  lost  their  immunity
 system.

 On  the  matter  of  comparisation,  legal
 battle  is  going  on.  Meanwhile  people  are
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 suffering.  As  you  know,  the  Government  is
 paying  Rs.  200  per  month  per  head  as  relief.
 People  have  to  standin  queue  for  more  than
 tweive  hours  to  receive  this  dole.  From  the
 begining  of  the  case,  Union  Carbide  sought
 to  distance  itself  from  its  Indian  division.
 Instead  of  accepting  even  a  degree  of
 responsibility,  this  is  patently  wrong.

 ।  would  like  to  ask  several  questions.  Is
 it  not  a  tact  that  the  key  personnel's  training
 of  the  Bhopal  factory  was  done  in  the  United
 States  itselt?  is  ॥  not  a  tact  that  the  main
 satety  audit  of  the  Bhopal  plant  was  done  in
 1982  by  the  Ford  Foutaim  of  Danbury  and  tt
 located  ten  major  safety  flaws  which  were
 ignored?  Is  it  not  ०  fact  that  the  design  plan
 tor  three  critical  systems  that  fatled  gas
 tower,  flair  tower  andthe  waterspray  systems
 came  from  the  parent  company.

 The  technical  manua.s  for  Bhopal  were
 based  on  original  documents  issued  by  the
 UCC.  So,  the  Union  Carbide  carnot  deny  its
 responsibility  The  Union  Carbide  chief
 Warren  Andersen  cannot  be  left  scot-free

 Today's  Times  of  India  has  come  out
 with  a  report  that  at  Bhopal  chief  Judicial
 magistrate’s  court,  UCC  conusel  delacrad
 that  UCC  would  not  appear  before  the  Indian
 courts  है  has  lost  faith  in  Government  of
 India,  This  reminds  me  of  a  similar  1055  of
 fash  in  one  Siate’s  judiciai  systems  by  another
 State.  We  may  refer  the  case  of  Litya  where
 in  the  United  States  ithas  declared  that  is  has
 nofaithin  the  Lityan  judiciaty. And  that  ७  why
 two  persons,  whom  they  are  accusing  are
 culprits  for  that  local  aircrash.  They  musi  be
 hended  over  to  the  United  States  and
 detained.  we  know  that  no  amount  of
 compensation  wouldbe  adquate.  But  Warren
 Anderson  must  be  extradited  There  ts  one
 indo-American  extraditiontreaty.  So,  wecan
 legitimately  demand  that  Anderson  should
 come  here  to  face  criminal  proceedings.  The
 Indian  law  providesforattachment  of  property
 for  non-apperamce  in  the  court  andthe  CBl,
 we  learn,  has  moved  an  application  for  the
 attachment  of  the  UCC  property  in  India.  -
 would  be  in  contravention  of  the  spirit  of  jaw
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 ह  the  UCC  sells  their  shares.  Now  Union
 Carbide  is  trying  to  sell  their  shares  in  the
 UCIL.  This  should  not  be  allowed  to  be  sold.
 Moreover,  Union  Carbide  Karamchari  Sangh
 has  also  moved  a  pethion  in  the  Supreme
 Court.  ॥  has  issued  notices  to  UCC  and
 others  directing  themto  file  thelr  reply.  Under
 the  circumstances.  |  urge  upon  the  Central
 Government  to  see  that  the  UCC  should  not
 be  allowed  to  sell  its  assets  in  UCIL  until  the
 criminal  cases  pending  in  the  Bhopal  court
 and  the  Supreme  Coun  are  disposed  of.

 Madam,  regarding the  hospital,  the  UCC
 should  provide  necessary  funds  for  the
 construction  of  hospitals.  We  should  not
 allow  them  to  escape  from  appeaning  in  the
 court  by  selling  the  property  in  the  guise  of
 raising  funds  for  the  hospital.

 Lastly,  |  would  like  to  request  one  more
 thing  The  Government  of  India  can  easily
 move  the  United  Nations  and  even  the
 Secunty  Council  We  have  seen  how  the
 Secunty  Council  has  invoked  the  sanction
 ayainst  Libya  for  thew  fadure  to  extradite  the
 two  alloged  criminals  of  Lockerbie  bombing
 Chapter  7  has  been  invoked  by  the  Secunty
 Council.  Chapter  7  ts  invoked  only  when
 there  ७  beach  of  peace,  threat  to  peace  or
 an  act  of  aggression.  We  know  the  Libyan
 casa  Itdoes  not  accountio  breach  of  peace,
 threat  to  peace  or  an  act  of  aggression
 inspite  of  that,  at  the  behest  of  the  United
 States,  the  security  Council  has  taken  this
 decision  not  to  invoke  Chapter 6  which  asks
 for  negotations  with  Pscific  nations  but
 invocation  of  Chapter.  7  So,  we  can  ask  the
 Secunty  Councii  and  the  UN  that  ।  chapter  7
 canbe  invoked  agains!  Libya  for  its  failure  to
 extradite  the  two  Libyans to  the  United  States
 or  Britain, is  t  possible  for  the  United  Nationis
 to  invoke  Chapter  7  in  a  similar  way  against
 the  US,  Ifit  falls  to  extradite  Warren  Anderson
 to  India?

 Thank  you  Madam.

 PROF.  SUSANTA  CHAKRABORTY
 (Howrah):  Madam  न
 seven  years  have  passed  since  the  Bhopal
 gasieakage  tragedy.  Now,  it  should  be  seen
 In  the  background  of  the  role  of  the
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 multinationals  in  the  third  world  countries
 We  all  know  that  the  multinationals  invest  in
 the  third  world  countries  not  in  the  interest  of
 the  development  of  the  economy  of  those
 countries.  ।  is  also  found  that  In  the
 development  process  that  they  believe,  they
 export  all  the  tads  and  ills  that  are  there  in
 their  technology  or  functions,  Bhopal  gas
 tragedy  is  only  one  of  the  examples  of  such
 type  of  actions  adopted  by  the  multinationals.

 Seven  years  ago,  on  2-3  December,
 1984,  we  knew  that  due  to  gas  leakage  in
 Bhopal,  several  thousands  of  Indians  had  to
 die  and  the  survivors  who  are  still  there  bear
 marks  of  the  sufferings.  The  scientists  are  of
 the  opinion  that  the  survivors  may  never
 regain  their  vitality  or  power  that  they  had.
 Now,  Madam,  the  entire  matter  is  in  the
 court.  The  Supreme  Court  came  out  with  the
 judgmentthat  asumof  470  million  US  dollars
 be  paid  as  compensation  to  those  who  have
 suffered  due  to  the  gas  leakage  tragedy.  It
 ordered  the  Union  Carbide  Corporation  of
 America  to  deposit  the  amount  with  the
 Register  of  the  Supreme  Court.  Now,  we
 cannot  question the  judgment  of  the  Supreme
 Court.  The  hands  of  law  are  very  long.  Still,
 flerce  riminality  in  this  field  are  of  the  opinion
 that  the  Supreme  Court's  decision  has
 extinguished  the  criminal  law  in  India.  As
 comparedtothe  Government  of  India’s  claim
 of  three  billion  dollars,  the  sum  of  only  470
 million  dollars as  compensation,  is  ०  miserable
 pittance.  The  general  feeling  is  that  the
 Union  Carbide  Corporation  has  got  away
 very  cheaply  for  an  accident  that  claimed
 nearly  4,  000  lives  so  far,  maimed  several
 thousands  for  their  life,  and  inflicted  a
 psychological  traum  on  lakhs  of  people.

 Madam,  before  this  claim  was  settled  in
 Supreme  Court,  the  Bhopaicourt  hadpassed
 a  judgment.  The  Judicial  Magistrate  of
 Bhopal  Distric&’Court  pronounced  on  9
 February  1989  that  Mr.  Anderson  should  be
 placed  before  the  High  Court  He  is
 absconding  Madam,  the  fact  of  the  matter  is
 that  the  criminal  case  that  was  launched  by
 the  CBI  was  never  withdrawm.  The  UCC
 however  challenge@<he  authority  of  the
 Indian  Court  and  stated  that  Mr.  Anderson
 Could  not  be  lodged  in  India.

 The  proclamation  that  was  made  in  the
 Bhopal  Court's  Judgment  was  very  significant.
 it  says  that  Mr.  Anderson  has  committed  the
 offense  of  culpable  homicide  amounting  to
 murder,  voluntarily  causing  grievous  injuries
 by  weapons  or  othermeansandcomissioning
 of  such  offences  with  criminal  intention,
 knowledge,  etc,  punishable  under  Sections
 204,  326,  429  and  35  of  the  Indian  Penal
 Code  1860.

 Now,  |  know  that  it  is  very  difficult  to
 extradite  Mr.  Anderson.  Butthe  Government
 of  India  has  certain  responsibilities.  The
 matter  should  be  taken  up  with  the  United
 States  or  the  officials  of  the  UCC  based  in
 India  would  have  to  face  the  music.  If  action
 on  these  lines  is  not  taken,  it  will  go  to  prove
 that  we  in  India  are  in  such  a  position  where
 we  have  to  accept  the  dictates  of  the  United
 States  of  America  whether  it  be  in  the  field  of
 economics  or  whether  it  be  in  the  social  or
 other  flelds.  Madam,  we  must  come  out  of
 this  sort  of  a  situation.  It  does  not  add  to  our
 prestige.  So,  before  |  finish  my  speech,  |
 would  again  request  the  Government  of
 Indiado  see  that  the  survivors  of  the  Bhopal
 gas  leak  tragedy  are  treated  humanely.  The
 decision  of  the  Union  Carbide  Corporation
 with  regard  to  the  proposed  hospital  should
 be  implemented.  We  should  see  to  it  that
 they  cannot  block  the  money  by  setting  up  a
 trust  in  the  name  of  a  hospital.  In  this  way,
 they  are  only  trying  to  evade  their
 responsibility.  They  just  thought  it  wise  to
 make  the  people  bear  the  brunt  of  this  gas
 leak  tragedy.  Again,  |  would  request  the
 Government  to  wake  up  the  situation  and
 deal  with  the  case  accordingly.

 18.15  hrs.

 CAL  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Strike  by  Share  Brokers  CONTD..

 [English]

 MR.  CHAIRMAN:  Now,  we  go  back  to
 the  Calling  Attention  Motion  and  ।  would
 request  Shri  Rupehand  Pal  to  complete  his
 speech.


